3255 Electricity (Supply)

DEMANDS FOR SUPPLEMENTARY
GRANTS, 1956-57 (TRAVANCORE-
COCHIN)

The Minister of Revenue and Civil
Expenditure (Shri M. C, Shah): I
beg to present a statement showing
Demands for Supplementary Grants
for expenditure of the Travancore-
Cochin State for 1956-57.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Frrry-EIGHT REPORT

Sardar Hukam BSingh (Kapurthala-
Bhatinda): I beg to present the Fifty-
eighth Report of the Committee on
Private Members' Bills and Resolu-
tions.

*CORRECTION OF ANSWER TO
STARRED QUESTION NO. 254

STATEMENT RE MEASURES FOR
CHECKING FOODGRAIN PRICES

The Minister of Agriculture (Dr. P.
§. Deshmukh): It is rather a long
statement running to 5} pages.

Mr, Speaker: He need not read the
whole of it. He may give an abstract
of it and place the statement on the
Table.

Dr. P. B, Deshmukh: I will read
about two pages. Otherwise, I will
have to make it extempore.

Mr. Speaker: Instead of reading
two pages, he may give a summary
of it.

Dr. P, 8 Deshmukh: I will place it
on the Table of the House.

Mr, Speaker All right; let it be
placed on the Table of the House.
Copies will be circulated to hon. Mem-
bers. [See Appendix VI, annexure No.
62].
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ELECTRICITY (SUPPLY) AMEND-
MENT BILL, 1956

The Minister of Planning and Irri-
gation and Power (Shri Nanda): I
beg to move:

“That the Bill further to amend
the Electricity (Supply) Act, 1948
be referred to a Select Committee
consisting of Shri N. C. Kasliwal,
Swami Ramanand Shastri, Shri
Rup Narain, Shri Bishwa Nath
Roy, Dr. M. C. Jatav-vir, Shri W.
S. Kirolikar, Shri A. S. Damar,
Shri Ahmed Mohiuddin, Shri G.
H. Deshpande, Shri S. R. Rane,
Shri Debendra Nath Sarma, Shri
T. Sanganna, Shri Subodh Hasda,
Shri A. Ibrahim, Shri L. N. Mish-
ra, Shri Rajeswar PFatel, Shri Na-
val Prabhakar, Shri K. G. Wode-
yar, Shri N. P. Damodaran, Shri
I. Eacharan, Shri Ranbir Singh
Chaudhuri, Shri S. K. Kandasamy,
Shri Bijoy Chandra Das, Shri Sa-
dhan Chandra Gupta, Shri K. Ke-
lappan, Shri Kandala Subrah-
manyam, Shri N. C. Chatterjee,
Shri Tulsidas Kilachand, Shri
Benjamin Hansda and the Mover,
with instructions to report on
the opening day of the next ses-
sion, and that the number of per-
song whose presence shall be ne-
cessary to constitute a meeting of
the committee shall be five.”

Shri U. M. Trivedi (Chittor): The

" hon. Minister said that the number of

persons present necessary to constitu-
te a meeting of the committee shall be
5. It must be wrong.

Shri Nanda: There is some mistake,
It must be 15. But on my paper, the
number mentioned is 5.

Mr, Speaker: ] think the number of
persons in order that there may be
quorum is 5.

Shrimati Renu Chakravarity (Basir-
hat): Generally, I think it is one-
third of the total number of Members.

Shri B. 5. Murthy (Eluru): I think
this is one-third.

*See Part I Debates, dazed 14th Auzust 1956, Cols.1254
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Mr. Speaker: I will find out, and the
correct number will be mentioned
when I place the motion before the
House.

Shri Nanda: Before I start explain-
ing the principal clauses of this
amending Bill, I think I should indi-
cate the broad purpose of the changes
which are sought to be introduced
and the circumstances which are res-
ponsible for these proposals. It will
be necessary for me to make a brief
referrence to the background of this
legislation. The basic Act which is
intended to be modified is the Elect-
ricity Supply Act, 1948. Before that
Act was passed in 1948, the only law
on the subject was the Indian Elect-
ricity Act, 1910. This is still in force.
‘This Act deals with the issue of licen-
ces, the requirements of safety and in
a limited way the regulation of re-
lations between licencees and the
consumers.

Many Members of this House are
familiar with the provisions of the
1948 Act, because they themselves
took part in the making of it. The
object of this 1948 Act is the rationa-
lisation and development of produc-
tion and supply of electricity. For
carrying out the purposes of this Act,
two major agencies are created: The
Central Electricity’ Authority and the
State Electricity Boards. In addition,
the State itself has been assigned cer-
tain functions. The Central Electrici-
ty Authority is set up in order to de-
velop a sound, ‘adequate and uniform
national power policy and also in a
specific way to perform the functions
of arbitration between licencees and
the Government or the Board as the
case may be. The Board is a much
more important body. It has the
general duty of promoting the co-
ordinated development of the gene-
ration, supply and distribution of elec~
tricity within the State in the most
efficient and economical manner with
particular reference to such develop-
ment in areas which are not being
adequately served or are not being
served at all at the time,....
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Shri D. C, Sharma
Backward areas.

(Hoshiarpur):

Shri Nanda:....that is the areas
which have not had the proper bene-
fit of power and also to prepare and
carry out schemes to supply electri-
city, The Board is assisted by a State
Electricity Council which advises the
Board on major questions of policy
and regarding major schemes there
may also be local advisory committees.
The Board discharges its obligations
either by directly carrying out
schemes for generation and supply or
alternatively by purchasing the under-
taking of licences and or' by controll-
ing and regulating the business of li-
cencees. This control has two major
aspects: power to issue directions for
the achievement of maximum of
economy and efficiency in the opera-
tion of the licencee stations and seco-
ndly regulating licencees’ charges to
consumers which may also require
the constitution of a rating
committee. It has also an-
other kindred function in con-
nection with the amortisation and
tariff policies of local authorities. The
Board can help to extend loans to li-
cencees and the Board has further to
co-ordinate the activities with any
multi-purpose scheme in operation in
the area. This is briefly the picture
of the functions of the Board and how
it has to operate.

The State on its part comes into the
picture for several purposes. The
State constitutes a State Electricity
Council. The State may constitute
local advisory committees and regard-
ing any scheme estimated to result in
a capital expenditure exceeding Rs. 50
lakhs, the Board must have prior con-
sultation with the authority and if the
latter’s recommendations are not ac-
ceptable to the Board, then the Board
must secure the consent of the State
Government. The Board has to sub-
mit a financial statement to Govern-
ment and the State may make sub-
ventions, advance loans, accord san-
ctions to borrowings by the Board
and guarantee the Board’s loans. This
briefly is the background of the ex-
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[Shri Nanda]
isting law and it will now be easier to
comprehend the import of the
amendments which being sought to
be introduced, but before that 1
might explain also in a few words the
working of the existing Act.

Some of the provisions of this Act
are being put to good and effective
use. There has been slow progress in
respect of some other provisions. The
Central Electricity Authority has been
acting as arbitrator wherever requir-
ed. The portion of the Act which
regulates the licencees’ charges to the
consumer on the basis of the Sixth
Schedule has played a very useful
part in stabilising the rates and in
protecting the interests of the consu-
mers. The central purpose of the Act,
however, that is the creation of semi-
autonomous boards for rationalising
and developing the generation of po-
wer has been fulfilled only partially.
The position has remained static for
a long time but substantial advance
has been made during the last year
and a half. The provisions relating
to the constitution of State Electricity
Boards and advisory committes were
required to be brought into foree
within a period of two years of the
date of the passing of the Act. This
period, however, could be extended
by the Central Government. As most
of the States could not establish Elec-
tricity Boards due to some financial,
technical and administrative difficul-
ties, the period for the constitution of
the Boards had to be extended from
time to time, and now this extended
period is to expire on the 31st March,
1957. So far, the States of Madhya
Pradesh, Delhi, Saurashtra, PBombay
and West Bengal have constituted
Electricity Boards. All the remaining
States except four have also agreed
to set up Boards before the expiry of
the extended period. The matter is
being pursued with the Chief Ministers
of these States and it is hoped that
they would also agree to adopt this
arrangement before long.

Now, how does the need for amend-
ing this Act arise? For a considerable
period the question of making impro-
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vements in the Act has been under
consideration. The call for these
changes has come from three direct-
jons. The States have been insisting
upon the Central Government to in-
troduce certain modificationg in
order to strengthen their hands vis-a-
vis the Boards. The electricity under-
takings, on the other hand, through
their Federation, have been pleading
for the redress of what, according to
them, are their grievances in certain
matters. And thirdly, the working of
the Act has itself disclosed a num-
ber of anomalies and loop-holes
which it is intended to remove
through this Bill.

This process of consideration has
taken a fairly long time. A draft Bill
was prepared and circulated to all the
State Governments and the Federa-
tion of Electricity Undertakings of
India in 1951. Comments were receiv-
ed and they were examined in con-
sultation with the Central Water and
Power Commission, and fresh draft
Bill was prepared in the light of the
criticism received. This Bill was
again circulated to all the States and
to the other bodies concerned and
their opinions were received, and in
the light of all these suggestions fresh
discussion of the provisions occurred
at an inter-State conference in Feb-
ruary, 1955. The representatives of
the Federation of Electricity Under-
takings of India were also given an
opportunity to be heard. The Bill
presented to the House is largely based
on the decisions taken at this confe-
rence and in the course of these deli-
berations.

I have mentioned three sources
from which the amendments have
been derived. I shall briefly explain
the proposals under each head. First-
ly the State Governments, They were
very keen that the Act should be
amended to enable them to exercise a
larger measure of control over the
activities of the State Electricity
Boards in matters of policy. It was
recognised that such powers were de-
sirable in the interests of smooth ad-
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ministration and to enable the State
Governments to discharge their res-
ponsibilities adequately. It is there-
fore proposed to vest the State Gov-
ernments with powers analogous to
those exercisable by the Central Gov-
ernment over the Damodar Valley
Corporation. These provisions would
empower the State Governments to is-
sue directions to the Boards in mat-
ters of policy and to remove the en-
tire Board if it refuses or fails to com-
ply with certain directions. It is also
intended to lay down that the appoint-
ment of the Secretary of the Board
shall be subject to the approval of the
State Government. With the same end
in view provision has been made in
the amending Bill requiring the
Boards to consult the State Govern-
ments in the preparation of schemes
costing over Rs. 10 lakhs. Hitherto
such consultation was not necessary.
The power to direct the amortisation
and tariff policies of local authority
licencees is now wvested in the State
Electricity Boards exclusively, but in
the amending Bill it is proposed that
the Boards should exercise this power
subject to the approval of the State
Governments.

This is one part of the amendmenfs
and I mentioned three. The
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in the money market, it is proposed
to link it with the bank rate and fix
it at two per cent above the latter.

There is another provision made in
connection with the licensees, which I
have to explain. Under the provi-
sions of section 8 of the Finance Act,
1955, section 10 (2) of the Indian In-
come-tax Act, 1922, was amended, to
provide for a deduction called the de-
velopment rebate equal to 25 per cent
of the actual cost of new plant and
machinery installed after the 31st
March 1954, for the purpose of com-
putation of taxable profits. The effect
of the allowance is to reduce the tax-
able profits of an assessee. The elec-
tricity supply industry can avail of
the benefits of this rebate, only if the
licensees have been permitted by the
amendment to the Act to pool the
difference between the amount which
would have been payable, if the de-
velopment rebate had not been grant-
ed, and that actually paid after mak-
ing allowance for the development,
rebate, into a reserve, and to utilise
these accumulations for development
purposes. Otherwise, this will dis-
appear in a reduction in the rates. It
is, therefore, proposed to amend the
Act to provide for the creation of this
development reserve and permit the

is that which relates to the licencees
themselves. The private sector of in-
dustry, since early 1951, has been
persistently requesting for an increase
in the standard rate of reasonable
return from five per cent to six per
cent, on the plea of difficulty in se-
curing the capital required for the
development of the industry. In 1948,
when the principal Act was passed,
the bank rate was three per cent, and
the standard rate was fixed at five
per cent, that is to say, there was a
margin of two per cent. It has been
felt that due to the increase in the
bank rate from three to three and a
half per cent since 1951, an increase
in the standard rate by half a per cent
is justifiable, and this would be in
conformity with the original inten-
tions. With a view to securing an
automatic adjustment of the stand-
ard rate in response to the changes

L to utilise it for expansion
of their supply and distribution sys-
tems. The licensees, however, would
not be permitted to increase their re-
turn, that is, to earn the reasonable
return on the assets financed from the
this reserve. It 1is also pro-
vided that the balance in the reserve
as well as the assets formed out of it
may be handed over to the purchaser
without any compensation, in the
event of the undertaking changing
hands. I have dealt so far with two
aspects of the amendments.

The third relates to the changes
which have become necessary on ac-
count of the deficiencies that have
been revealed or disclosed in the
course of the working of this Act
Some of these deficiencies and loop-
holes relate to the regulation of the
financial operations of licensees, which
led to abuses by certain lcensees to
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the detriment of the interests of the
consumers in the past. I shall enu-
merate in the order of importance,
the relevant provisions, which, at the
moment, give rise to this sort of abuse
or exploitation, and to the enlarging
of the profits of the licensees at the
expense of the consumers.

The first is the charging by the
1 of 1 ging agent’s remu-
neration and office allowance, in addi-
tion to the pay of a managing director
or manager employed. The second is
charging interest on loans and deben-
tures, as an item of operating expen-
diture, in addition to earning reason-
able return thereon, resulting in a
double return for the licensees on this
investment. Similarly, they are earn-
ing reasonable return on amounts in-
vested out of the depreciation reserve,
outside the business of electricity sup-
ply, in addition to the earming of in-
terest or devidends thereon. This also
means a double return. Further, there
is an earning by the licensees of rea-
sonable return on security deposits of
the consumers and assets financed out
of the tariffs and dividends control re-
serve, created out of the consumers'
money. It is proposed to provide for
reduction of rates for licensees, in case
their clear profits exceed the amount
of reasonable return by 15 per cent.
Hitherto, if hon. Members would refer
to the Aect, they will find, that this
figure has been 30 per cent. This 30
per cent is being reduced to 15 per
cent. This provision refers to the po-
sition of the licensees in relation to
the consumers.

Some amendment is also required
in relation to the boards in order to
improve and strengthen their posi-
tions. Under the existing provisions
of the Act, interest-free loans granted
to the boards by the State Govern-
ments are repayable out of the reve-
nues. In the case, however, of elec-
tricity supply licensees, loans are not
repayable out of the revenues but
are redeemed by raising fresh share
capital. Thus, the State Electricity
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Board is burdened with heavier finan—
cial responsibility than the licensees.
So, with a view to reducing the capi-
tal liabilities of the board and enabl-
ing it to supply electricity at compe-
titive rates, it is proposed to delete
the provision relating to the redemp-
tion of loans out of revenues; such
loans would then be treated an the
same footing as interest-bearing loans,
and will not be repayable in this
form. Provision is also proposed to
be made to enable the State Electri-
city Board to repay the loans borrow-
ed from sources other than the State
Governments, out of the accumula-
tions in the depreciation reserve, ins—
tead of out of the revenues.

Another change has been. made,
which is of considerable importance.
The accounts of the boards, under the
existing provisions, are to be audited
by a person qualified to act as audi-
tor under the Indian Companies Act.
In view, however, of the fact that the
bulk of the finances of the boards are
provided by the State Governments,
control over the financial operations of
the boards is proposed to be tighten-
ed, by subjecting them to the audit
of the Comptroller and Auditor-Gene-
ral of India.

I have now to deal with one more
aspect of this amending Bill, and
that is in regard to the economic con-
sequence of these changes. I have
heard hon, Members say that there
is going to be an increase in the-
standard rate for earning the reason-
able return. The question then arises.
as to what its implications are, so
far as the consumers are concerned.

Shri Sinhasan Bingh (Gorakhpur
Distt—South): I could not follow
what the Minister said.

Bhri Nanda: I have explained that.
the tariff rates or the rates for the
consumers are, under the present Act,
based on & certain calculation of the-
capital base and on that a certain.
reasonable return which is to be:
charged, say, five per cent. Rates have-
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to be so framed that this does not ex-
ceed five per cent, except that there
is now this change, namely the margin
of 30 per cent in the old Act is now
reduced to 15 per cent. If there is an
excess to the extent of 15 per cent, it
has been shown how it is to be used.
Now, the new position that is being
created is that the return of 5 per
cent will become 53 per cent. That
is so, because when the Act was pas-
sed, the bank rate was at three per
cent, and the reasonable return was
five per cent, and there was a diffe-
rence of two per cent, but now that
the bank rate stands at 3} per cent, it
stands to reason that the reasonable

return may be 5} per cent. But ac- *

tually, the language now used in this
Bill is in different terms. It makes it
a kind of automatic adjustment with
any fluctuations in the bank rate; that
is to say, the difference of two per
cent is going to be maintained. That
makes things smoother.

But as I said, the question would
still arise as to what it means for
the consumers of power. How much
more are they going to pay, because
of this increase of half a per cent? I
am in a position to inform hon. Mem-
bers that actually, the outcome of this
change is going to be for the benefit
of the consumers and not against
them.

On the whole, there is going to be a
substantial reduction, and not an in-
crease. Now, the question will be
asked, how, when we are giving more
on the hand, it is going to lead to a
reduction in the rates charged by
them. The explanation is contained
in what I stated earlier, namely that
we are removing certain anomalies
that were present, whereby the licen-
sees were able to charge interest on
debentures and loans on the one side,
and at the same time include these
loans in the definition of capital base
and thus earn five per cent on them.
This has now been discovered, and
therefore, this is being taken out.
Therefore, a very considerable benefit
will arise to the consumer, because he
will not be liable to pay this double
charge, but he will have to pay only
once,
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There are certain other changes of
the same kind which I have mention-
ed. I won't take the time of hon
Members to repeat them, but when
we come to the clauses, it will be pos-
sible to explain them at fuller length.
Since they are now being abolished
and a more rational scheme is now
going to be enforced, it will be possi-
ble to see what the net result of these
changes is going to be, that is, half
per cent increase on the side and
these deductions on the other side.

With a view to ascertaining the
effect of the amendments incorporated
in the Bill on the rates of supply of
private licencees, the statements of
statutory accounts of 290 licensees
were examined and it was found that
the maximum profit permissible under
the Bill would be lower than permis-
sible under the Act in the case of 287
undertakings; only in the case of 3
undertakings, the maximum permis-
sible profit would be higher under the
Bill than under the Act. Further, if
all the licensees were, hypothetically,
to charge such rate of supply as would
enable them to earn the maximum
clear profit under the provisions of
the Act and of the Bill, that is, com-~
paring the two, the average rate of
supply under the Bill would be 5-23
per cent lower than payable under
the Act. That is the net result.

However, the scrutiny of the afore-
mentioned 290 accounts discloses that
131 undertakings actually earned clear
profits up to the maximum permissi-
bles return; 72 undertakings earned
profits which were less than the
permissible return and 87 undertak-
ings worked at a loss—this was the
actual picture of these 159 (72 plus
87) companies. They could not earn
the maximum permissible profits even
under the existing provisions of the
Act.

The inference, therefore, is that
their business conditions were such as
would not permit them to enhance
their rate of supply to secure the
maximum clear profit permissible
under the Act. The question of their
increasing the rates of supply with a
view to earning even a higher return,
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therefore, does not arise in actual
practice. The accounts of the remain-
ing 131 undertakings indicate that to
earn the permissible return of 2 per
cent above the bank rate under the
Bill, 7 undertakings would have to
increase their rate of supply by an
average of 4.25 per cent and 93 under-
takings would have to reduce their
rates of supply by an average of 486
per cent—reducing cost of the other
factors which I pointed out—and
finally, the rates of 31 undertakings
would remain unaffected.

The overall effect of the amend-
ments incorporated in the Bill on the
rates of supply of the undertakings of
the first two categories above, would
be a reduction of 3'86 per cent. This
is the net effect of the various
changes operating on one side or the
other on the interest of the con-
Sumers.

" Therefore, I think hon. Members.

would be pleased to see that while
we are making a change in an upward
direction for the purpose of the rea-
sonable return to the licensees for
good reasons, we are also able, at the
same time, because of having dis-
covered certain loopholes, which we
are now removing, to see to it that
the consumers’ interests do not suffer,
but that they benefit.

This is broadly the picture of the
new Bill and of the Act if these
amendments are accepted. I hope
that the Motion will be accepted by
the House.

Mr. Speaker: Hereafter I would
like that the names of Membters of the
Select Committee be given in advance
so that the list may be typed and cir
culated to hon. Members. This is t¢
enable any hon. Member who looks
into the list to make a suggestion as
o whether some Members have to be
removed from list and the names of
others added and so on. At any rate,
at the last minute the list ought not
to be handed over to me like this. I
have not even got a copy with me.
As regards the point aised earlier
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about the number required to consti-
tute a sitting, it is 10.

Motion moved:

“That the Bill further to amend
the Electricity (Supply) Act,
1948, be referred to a Select
Committee consisting of Shri N.
C. Kasliwal, Swami Ramanand
Shastri, Shri Rup Narain, Shri
Bishwa Nath Roy, Dr. M. C.
Jatav-vir, Shri W. S. Kirolikar,
Shri A. 5. Damar, Shri Ahmed
Mohiuddin, Shri G. H. Deshpande,
Shri S. R. Rane, Shri Debendra
Nath Sarmah, Shri T. Sanganna,
Shri Subodh Hasda, Shri A. Ibra-
him, Shri L. N. Mishra, Shri Raj-
eshwar Patel, Shri Naval Prabha-
kar, Shri K. G. Wodeyar, Shri N.
P. Damodaran, Shri I. Eacharan,
Shri Ranbir Singh Chaudhuri,
Shri S. K. Kandasamy, Shri Bijoy
Chandra Das, Shri Sadhan
Chandra Gupta, Shri K. Kelap-
pan, Shri Kandala Subrahman-
yam, Shri N. C. Chatterjee, Shri
Tulsidas Kilachand, Shri Benja-
min Hansda and the Mover with
instructions to report on the
opening day of the next session.”

The number of Members whose
presence shall be necessary to consti-
tute a meeting under the rules shall
be ten.

Shrimati Renu Chakravartty: Mr.
Speaker, Sir, this Electricity (Sup-
ply) Amendment Bill of 1956, is very
important and it has not come a day
too soon. As a matter of fact, you
know that Shri Sadhan Gupta and I
had already moved for certain
amendments to this Act affecting the
workers. It is good that an all-com-
prehensive amending Bill has been
brought forward, because electric
power is one of the basic things which
are necessary for the industrialisa-
tion of our country; as a matter of
fact, it is needed for all development.
It is needed for the small-scale and
cottage industries where we are turn-
ing over more and more to the utili-
sation of power. Then there are our
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own State projects and irrigation pro-
jects and other projects which require
an increasing amount of power; so
also is the general industrial develop-
ment of the country.

As a matter of fact, I am also re-
minded of the early days when the
Soviet Power came into being. At that
time, Comrade Lenin had said that
Communism actually meant Soviet
power plus electricity. Electricity is
such an important thing. Therefore,
I am very glad that this Bill has made
the State, that is, the State Govern-
ments and the Central Government,
responsible to a large extent for
shaping the policies regarding electri-
city and power as well as for seeing
that along with industrialisation, the
consumers as well as the workers get
some benefit out of it.

During the last few years, the State
has entered more and more into this
field. As a matter of fact, there is the
D.V.C,, there is Bokaro which is gene-
rating power, there is Bhakra-Nangal.
More and more, the State has come
into its own in this important sector.
Therefore, it is all in the fitness of
things that the public sector must
have a predominating voice in this.

As a matter of fact, Shri Nanda has
given a sort of general idea about the
280 concerns which they have looked
into. I come from the city of Cal-
cutta where we know the working of
one of the biggest monopolies in elec-
tricity, the Calcutta Electric Supply
Corporation—one of the biggest
British monopolies in our country.
There, we have seen one of the rea-
sons why electricity is neither cheap
nor is utilised for the national good.
It does not go into sectors which does
not give a. quick return. It is this
private profit idea which has actually
:iet:l back the development of electri-

Therefore, I feel that this is a very
important Bill. I hope that the Select
Committee will go into every clause
of this Bill very carefully to see that
the objectives which we have in view
are really attained, and specially
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from the point of view of not allow-
ing this important basic industry of
electricity to be left as a source of
private profit.

Now, coming to one very important
point—I was rather disappointed that
Shri Nanda did not pinpoint one of
the most important ideas of computa-
tion—shall I say, novel idea—of pro-
fits in this industry. The biggest
weakness in the Act which relates to
this, is that it allows the computation
of profits on the capital base and not
on the paid-up capital Generally,
we lknow that profit is computed on
the basis of the paid-up capital, on
the assets, etc. Here, it is peculiar
and it is based on capital base. The
House should understand what this
capital base is because if one goes
into the fact as to how this capital
base works out, one will understand
that the amount of profit that is
already given to this industry is
something which is not given to any
other industry.

I should have liked a differentiated
approach to the big monopoly com-
panies and to the smaller companies
which are functioning under certain
handicaps in smaller urban areas and
in rural areas, where we want cheap
electricity. Therefore, I feel that this
Bill should have some sort of a dif-
ferentiated approach to these various
sectors to which we will have to give
electric power. That is not there.

Mr. Speaker: Are there not differ-
ent rates charged for lighting and
pumping water for agricultural
purposes?

Shrimati Renu Chakravartty: Yes,
Sir. I am just trying to show that
there are certain difficulties which
are a great disadvantage to certain
small companies. They are working
in sectors where there is no possibi-
lity of quick return. In a city like
Calcutta or Madras there are big units
and big industries and the companies
functioning there have got certain
advantages. This method of comput-
ing will give them much quicker
returns than the smaller companies
which start working in small urban
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areas where there are not many con-
sumers; nor are there big industrial
units in large numbers. This should
be looked in. I would not be able to
make any specific recommendation
but I feel that there should be a dif-
ferentiated approach to these different
sectors. Some more checks should
have been put on the big monopolist
concerns and certain advantages
should have been given to the smaller
companies which function under cer-
tain handicaps.

I now come again to the question
of capital base. ‘Reasonable return’
under this Act is computed by the
addition of the sum found by apply-
ing the standard rate—formerly five
per cent but now it is increased by
half per cent, which is the Reserve
Bank rate—to the capital base and
all investments other than from con-
tingency and the unutilised deprecia-
tion fund which could not be used for
the development of electricity under-
takings plus an amount equal to half
of one per cent on any loan of the
board. These computations are com-
plicated but I will show how exactly
it works out in the case of the Cal-
cutta Electric Supply Corporation.

The ‘reasonable return’ is five per
cent of the capital base. What is the
capital base? According to Schedule
VI, it means the sum of the original
cost on fixed assets, intangible assets,
original cost of works in progress and
all investments. Certain checks have
been put here by this Bill and there
is no doubt about it. It has limited
the amount on account of working
capital to the depreciated cost of the
capital and several other limitations
have been put. But it is very com-
plicated. That is why it would have
been Dbetter to base profit not on
capital base but on paid-up capital.

‘Clear profit' means the difference
between the income and expenditure.
The term ‘income’ includes rates,
rentals, sale or repair of lamps, ete.
Expenditure includes even such items
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as income-tax and other things. ‘Rea-
sonable return’ is five per cent on the
capital base plus the income derived
from investments other than those
made under paragraph I of the Sixth
Schedule plus half of one per cent on
loans advanced by the board.

Mr. Speaker: The present Bill
wants to avoid the interest and the
reasonable return both.

Shrimati Renn Chakravartty: 1
come to that; I will come to the good
points in this Bill. Certain checks
have been put. But the very basis of
computation should have been chang-
ed.

How does this reasonable return,
according to the Calcutta Electricity
Supply Act, work out in the case of
the Calcutta Electricity Supply Cor-
poration? The capital base in the
year 1950 was about £17 million. This
was the figure submitted by that Cor-
poration to the West Bengal Govern-
ment. The paid-up capital at the
close of that year was only £6 mil-
lion. On a capital of £6 million, the
capital base worked out to £17 mil-
lion. You can now calculate on this
capital base at five per cent, the
standard rate. It will be rather a
huge figure. That is why I feel that
it is very important. In this particu-
lar case, it is three times the paid-up
share capital of the company. So,
this company can earn a clear profit
after providing for taxation and re-
serves; it would be twenty per cent
of the paid-up share capital invested
by the shareholders. This is a most
generous return. In this amendment,
we should have had a much simpler
formula of computation of profit, as in
the case of most of the other com-
panies. These complicated systems of
calculation always enable the bigger
companies to make so0 much more
profit while the smaller ones will not
make so much profit. Now the boards

. accounts will be coming under the

Auditor-General. But, I still feel
that it would have been better if we
had the computation on the basis of
the paid-up capital; it would have
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been simpler. In the case of small
companies, their capital base will be
much smaller and will be almost the
same as paid-up capital I have got
the views of some of the employees
of bigger companies; they have sent
me their views. For instance, the
Salem-Erode Electricity Distribution
Company Ltd. employees had sent me
their views. If a company has big
assets, naturally its capital base
would be much bigger. In the case of
small companies which have come
into existence later, the capital base
would be much smaller and so their
returns would be much smaller.
Therefore, weightage should have
been given in favour of smaller com-
panies. This is one of the biggest
drawbacks of this measure. The de-
sirability of computing profit on paid-
up capital and not on capital base is
one of foremost points which I want-
ed to emphasise.

There are certain changes and we
welcome them. The Act of 1948 al-
lowed a licensee to have a clear pro-
fit which would exceed reasonable
return by thirty per cent. Now, it
has been reduced to 15 per cent.

Mr. Speaker: It continues. 75 per
cent of 30 per cent—that is, one-
fourth is allow If it is 15 per cent,
half of that is 7.5 per cent. How is
it less?

Shrimati Renu Chakravarity: That
was exactly what I was going to
point out. I want the hon. Minister
to reply to this. I do not know how
far I am correct. When I went into
the details of this, it looks as though
the consumers are the sufferers. The
upper limit of clear profit is reduced
by this Bill from 30 to 15 per cent
but this is done actually at the cost of
the consumer. By the 1948 Act, if
the clear profit is above the reason-
able return, one-third of such excess
would be at the disposal of the under-
taking, one-third would go towards
the tariffs and dividends control re-
serve and one-third would go towards
rebate to the consumer. Now, what
is happening wunder this Bill? The
rebate question will arise only if the
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clear profit is above 15 per cent of
reasonable returns. It will arise only
then. Even then the amount avail-
able might be found to be less than
what was in the earlier Act. Thai is
what I was feeling; I have not worked
out the details.

Now the Company is also being
given the right to carry it over for
distribution to consumers in future It
sounds innocent enough. But I would
like to show its pernicious effects.
‘What happened because of this carry-
ing over in the case of the Calcutta
Electricity Corporation? The West
Bengal Government permitted the
Calcutta Electric Supply Corporation
to use excess profits from 1949-52 in
financing capital extension pro-
grammes subject to a gradual repay-
ment to a special reserve to be creat-
ed from clear profits. The Company
has a big right to keep it in reserve
to repay later on. What did this
Company do? In 1950, the Company
made an excess profit of Rs. 255,000
over the reasonable return. The rea-
sonable return was Rs. 888000 or so
and on top of that the excess profit
was Rs. 255,000 What did this per-
mission to use the excess profits for
extension programmes mean? It
meant keeping the profit which
should have been used for the relief
of the consumer away from benefit-
ing them first. Then, secondly, it
meant immediate inflation of the
capital base; because the capital base
itself became inflated, it in turm
meant more clear profits for the com-
pany. The licence of the Caleutta
Electric Supply Corporation is going
to lapse in 1970 and there may be a
chance of nationalising the company.
Then, the calculations of the compen-
sation will also be highly inflated. I
say that one has to look into this
thing very carefully if you allow
them to keep the amount which
should go as rebate to the consumers,
to be repaid later on. This may be
utilised for inflating capital which
will mean higher clear profits which
will increase the profit-motive of the
big companies. That is why I fetl
that the whole calculation has to be
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Select Committee.

There are certain very good points
in this Bill. Certain checks and
‘balances have been introduced in this
Bill against old and big companies
artificially inflating their figures. In
the distribution of revenues one good
thing has been introduced and that is,
the intangible assets of the compuny
like goodwill etc. have been limited
to the extent of the actual wvalu=
appropriated in the year for that pur-
pose. You cannot allow that to be
vague. It should be limited to the
extent that is provided for that very
purpose in that year. That is a good
thing; and this limitation will reduze
the capital base.

Then again, the question of contri-
bution to the general reserves is re-
duced from 1 per cent of the original
cost of the assets to § per cent of the
original cost. This also, I think, is a
good limitation. Depreciation reserve
has also been reduced. We used to
find huge amounts used as deprecia-
tion reserve by big companies like the
Calcutta Electric Supply Corporation.
By the 1848 Act, the depreciation rw-
serve was allowed on the scaie laid
down in the table in the Seventh
Schedule. It was such amount as 1t
would be if made annually througn-
out the prescribed period and accu-
mulated at compound interest at the
rate of 4 per cent per annum subjoct
to a limit of 90 per cent of the origi-
nal costs of assets. By the 1956 Bilj,
you are reducing 4 per cent to 2 per
cent. These are small pcints.

But what is good in this. Depre-
ciation Reserve, over and above the
above calculation, is allowed at inte-
rest at the rate of 3 per cent per
annum on sums at the credit of the
Depreciation Reserve, This overall-
blank 3 per cent has been abolished.
That, I think, is a good thing and it
limits the amount of inflated reserves
which are kept there. Otherwise,
that in itself would go to increase the
«<apital base in an unjustified manner.

14 AUGUST 1956 Amendment Bill, 1956 3276

Since depreciation reserve has top
priority in the liabilities of the Board,
this limitation is good because the
rebate is made a liability oa the
revenues of the Board and it gives a
chance to the consumer. I admit that
they have specified after what point
the rebate comes in. But, in any case,
payment of rebate to consumers is an
jtemn of liability on the revenues of
the Board and that is an important
and welcome step. ’

I am glad that certain impetus has
been given to the development of
electricity. As I said before, the pro-
duction of electricity has been guided
by the profit motive rather than the
needs of the country, especially the
small-scale and village industries.
Recently, I went to Ludhiana in
Punjab and I was surprised and
amazed at the tremendous initiative
of the small-scale industrialists.
They invest Rs. 5,000 or Rs. 10,600
and start making spare parts, spare
motor parts, cycle parts, sewing
machine parts and even machine tool
machinery. But the biggest difficulty
is that they do not get power. They
have started industrial estates, where
you have all the industries put
together, but what ig§ the good unless
they are able to get electricity? It
is not a wvery big city with a lot
of people wanting this power and
yet there is great shortage of power.
This impetus to the development of
industry without profit motive should
be there and it is an important thing
to note.

I think there is one thing that has
to be taken into consideration. After
seeing Bokaro, I think, it is impor-
tant, the charges for utilising the un-
utilised capacity by the Board of
transmission lines of licencees. For-
merly, they. were inflated by charg-
ing interest on the original cost.
Even though these transmission lines
had been put up 50 years ago, the
entire capital expenditure would be
taken into account in computing the
charges which will be made for the
utilisation of unutilised power. At
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least in this Bill, the interest on the
depreciated cost of the line will only
be considered in future. I think the
whole thing should be gone into
more fully.

The other point which I want to
say is this. I went to Bokharo and
1 say how the State is spending crores
and crores of rupees on this fine elec-
tricity generating plant. I asked what
was the cost of the bulk supply. I
forget the figures but I was given an
extraordinarily low figure for this
bulk supply. I asked specifically
what percentage of it is actually used
by the village and dectntralised in-
dustries. I put this question on the
floor of the House also. I am sur-
prised to find that the bulk of it is
today used by the Calcutta Electric
Supply Corporation, the Indian Iron
and Steel Company, Burnpur, and
even Tatas, It is these big monopo-
lists that are taking the bulk supply.
We should see that we are able to
get this energy which we are gene-
rating at much expenditure to State
without allowing for a large margin
of profit to these middlemen, shall
we say, who come in the form of big
industries. We should see that at
least a, large portion of the energy
which is produced by the State at
these organisations like the Bokharo
should go to the benefit of the small
rural and village decentralised indus-
tries. This is what I felt and this is
an aspect of the entire matter which
has to be taken into consideration by
the Select Committee, It is no
doubt a technical matter, but I do
think that our Minister and his big
army of technicians will be able to
explain these to the members of the
Select Committee.

There is a new idea that has emer-
ged in this Bill, the idea of a Develop-
ment Fund. It is good that the deve-
lopment rebate which has been al-
lowed today under the Income-tax
Act is going to come as an invest-
ment for the purpose of the develop-
ment of electricity itself. That is a
good thing. I also appreciate that in
the computation of the capital base,
some change has been made. Former-
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ly, all depreciation funds could be
utilised for investment in any other
concern, other than that of the Elec-
tricity Supply, except those of fixed or
intangible assets. Beyond that, all
money which was in the deprecia-
tion fund could be utilised for invest-
ment in any other concern. Now the
Government or the Central Autho-
rity has to be satisfied that the needs
of the development of electricity have
been fulfilled, and only that which
is in excess of that will go into the
computation of the capital base. That,
I think, is a good thing, and I hope
that the State will guide the policy
that has been laid down here, that
the State will be the ultimate autho-
rity to guide the policy of how and
where to develop, where to give cer-
tain rebates, where to give certain
cheap rates, and where to give high
rates, etc. If this is done, I hope that
very good checks will be kept with a
view to seeing that it will not allow
profit to be the only motive for the
development of electricity and that
a good and fair share of power will
be given to the village and small-
scale industries to meet their needs
of electricity.

1 pM.

One or two other points and I will
finish, and that is on the question of
the Rating Committee. The other
important factor in the electricity
world is the consumer. The hon.
Minister has already tried to assure
us that in spite of the fact that half
a per cent, has been increased in the
standard rate, something like 386
per cent. reduction in rebate will be
given. I will have to look into the
details that he has given us, and I
certainly hope that what he has pro-
mised us will come true. As far as
the small-scale industries are con-
cerned, the rebates should be much
lower, even if it means subsidising.

The Rating Committee can change
rates provided : the licensee is gua-
ranteed clear profit which together
with sums in tariffs and dividends
control reserve affords him a reason-
able return. Again coming back to
the question of reasonable return, I
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have tried to pomt out to the House
that even now this should be gone
into, that is, whether in such a basic
industry as electricity we should
allow the possibility of any high
profits in spite of the limitations and
checks, that have no doubt been put
upon what existed before, in this
Bill. I am glad that the tariffs and
dividends reserve have been includ-
ed in this clear profit, because until
the clear profit exceeds 15 per cent.
of reasonable return, there is no ques-
tion of rebate. If in addition to the
clear profit, the dividend control
reserve and tariffs are included in
this, the upper limit of reasonable
return will be reached with lesser
clear profit and there will be some
chance of rebate or possabihty of re-
bate being there.

Regarding the Rating Committee
I would like to say that it is impor-
tant that we have a certain definite
attitude towards these Committees,
Councils, towards these Boards, etc.
1 feel very disappointed that in the
Bill nowhere do we find that the con-
sumer's interests or the labour in-
terests are actually represented on
these Boards, nor on the Rating Com-
mittee, nor on the Councils, nor on
the Advisory Committees, nor on any
of the other committees that have
been recommended in this Bill. I
feel that this is an important thing
because it is necessary for us to
have the opinions of all sections who
are closely connected with the use
and supply of electricity. Therefore
1 feel that in these committees the
interests of the consumer, the inte-
rests of labour, the interests of in-
dustry and the interests of Govern-
ment should be represented so that
an overall and comprehensive atti-
tude towards the entire matter can
be taken.

I welcome also the inclusion of
bonus as an allowable item of ex-
penditure, which was not there in the
original Bill, in schedule VI. I am
glad we have brought forward this
particular thing as an amendment in
a Private Member’s Bill and the hon.
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Minister has included it here. I know
that after the first judgment was
given by the Bombay Labour Tribu-
nal, later on another judgment was
given whereby the earlier refusal
to accept bouns as an allowable item
of expenditure was reversed. But it
is good that here we have included
it in the item of expenditure. I think
this is a good beginning, and if we
can also utilise the experience and
knowledge of the workers in fixing
not only the rates, etc, but also in
the development of the policies to be
undertaken for the growth of this
important sector of our industrial
advancement, it would be a very good
thing. When I visited Bokhare, I met
many fine young men who were
working there enthusiastically and
with patriotism and who wanted that
development of electricity should
advance further. They had much
more working knowledge of this in-
tricate industry than many of us sit-
ting here and talking about it—in
fact we can learn much from them
because they are the people who are
working there and it is for them to
tell us how to advance this industry,
how to work it economically, where
we should be able to effect economies,
where we should invest, how to
develop, etc. They know where the
shoe pinches and, therefore, all these
things should be got from them. I
feel that their representation, their
guidance, their help, their co-opera-
tion and their assistance should also
be found in the various Boards and
Committees that are set up.

With these few words I recommend
that the Select Committee should go
very carefully into this rather tech-
nical and rather difficult amending
Bill, which actually affects the life
of millions of our people who are to-
day expecting electricity and power
and modern methods of industriali-
sation for the development of our
country and for the nation's prosperi-
ty in general.

wft frgrem fag: ag fadas v avg
&1 ag o aww F vt § o fedw F
s} avs faoeft # @i § o g
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Shri T. N. Singh (Banaras Distt.—
Fast): Mr. Deputy-Speaker, Sir, 1
have not many points to make in re-
gard to this Bill but I do hope that,
when the Select Committee con-
siders this very important measure,
- one aspect of the problem will be
kept in mind. I refer to the mono-
polistic character of every electricity
concern. Now, wherever a monopoly
operates, it becomes the duty of the
Government, which represents the
general public and the consumers of
the particular concern's products, to
see that the consumer is not put at
a disadvantage. That is an accepted
principle. Take the instance of the
Railways. The Railways are a mono-
poly. But the Parliament has got
constant and continuous control over
the administration of the Railways.
The Railway Minister can be any
day asked to explain his conduct or
the administration’s conduct in any
matter whatsoever. These electricity
concerns are also more or less of the
same nature. Whereas there is only
one concern in the case of the Rail-
ways, which is directly subject to
parliamentary control—its budget
and other things are all put before
the Parliament—all kinds of electri-
city concerns are functioning in all
corners of the country. Unless some
method is devised which will take
the place of parliamentary control, I
am afpaid the interests of the con-
sumers will not be safeguarded. It
is for this reason, principally, that I
have got up to -participate in this
debate. When I looked at the pro-
visions of this Bill, as to how the
rates which principally affect the con-
sumers, would be controlled or re-
gulated, I found that there is provi-
sion for a rating committee which
will look into any petition or repre-
sentation made by an electricity con-
cern for enhancement of rates. I
naturally thought that the consumer
was being protected because somebody
will look to it so that the rates are
not easily raised. But what about
the position when the rates are al-
ready high and the consumer claims
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that there is a case for reduction?
There is no committee to look into
such a representation if made by con-

-sumers. There is no-provision for

that except that the State Govern-
ment concerned may step in at their
own sweet will. The initiative is
left in the hands of the State Gove-
mment or the electricity company
in the matter of reducing or enhanc-
ing the rates. I wish in this matter
initiative was given to consumer
himself. If the consumers were to
make a representation, to whom
shall they make it and who will con-
sider their representation? There is
no such provision in this Bill. I feel
it is a serious lacuna and it should
be remedied

I am sure it should not be, and it

" will not be, the intention of the

Government that monopolistic con-
cerns spread all over the country
should become semi-autocrats in this
matter and go on levying their rates
as they please for some length of
time at least. It may be argued that
the State Government is there and
if the companies are earning huge
profits the State Government will step
in. But the State Government can
step in only after it has got the audit
report. If, after seeing the audit re-
port, the State Government. is con-
vinced that exhorbitant rates are be-
ing charged, there is surplus profit
left and the consumer can be benefit-
ed out of the surplus profit, then only
the Government will step in. This
position they will know only after
two years, It is common knowledge
that audit starts three or four months
after the conclusion of a financial
year of the company, and it takes

the directors and a meeting is held.
Only after that the report is avail-
able to the State Government. Then
it will take another three to six
months—according to the manner in
which a Government functions—for
the matter to be taken up. And when
the matter is taken wup, the same
situation may not exist and electri-
city concerns will resist any inter-
ference in this matter. Every busi-
ness-man would like to make as much
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profit as possible. So I envisage that
it may take anything from 2 to3 years
for the State Government to step in
and by that time, who knows, the
situation might again have changed
so that the company can go to the
Rating Committee saying that the
“whole situation has changed, and you
cannot do anything on the basis of
a report which is two years old.

I was thinking that in the case of
other monopolistic concerns there is a
system whereby the interests of the
consumers are protected against
monopolies.

In America, in England and in
some other countries in the West,
there is a system whereby the con-
sumer is protected. In America, there
is an Inter-State Commission which
hears appeals from consumers against
any railway administration of that
country. The Commission says that
a particular rate is reasonable or
unreasonable and that a particular
rate should be reduced. I see no such
provision in this Bill. America may
be dubbed as a capitalist country
but there, we have got a provision
which lays down that the sharehol-
ders of railways shall not get more
than six per cent, as dividend. It may
be less, but it' cannot be more than
six per cent. I also know that the
provision for depreciation there is
very much stricter than here.

In this Bill there is a reference to
the provision of income-tax law. Qur
Income-tax-Act, as amended, by the
Finance Act, provides a lot of a faci-
lities to concerns, especially the
newer concerns, in the matter of
depreciation and income-tax relief.
1 feel that these electricity concerns
cannot be put on a par with others,
because other private companies are
subject to free competition. Private
companies may gain or lose and they
have to take risks. But under this
Bill, electricity concerns are protect-
ed by the State by law and they
operate freely without competition.
So, the State having given this ex-
clusive advantage, the provisions of
the income-tax law which applied
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to private industries which have to
face open competition, cannot be ap-
plied in this case. To me, it does not
appear to be common sense. There-
fore, besides a Rating Committee
with more powers I would also urge
that Income-tax law rules regard-
ing depreciations should not apply to
these concerns.

The next point is, what should be
the constitution of a rating committee.
I feel that this committee should be
of an independent nature. As far as
I know, there is no committee of this
nature where the parties to the dis-
pute are on the committee. Take, for
instance, the Railway Rates Tribunal
in India. It is a tribunal consisting
mainly of judicial men. I do not say
that we must have men from the judi-
ciary on the Rating Committee. There
may be various ways of constituting
that committee, with men of various
qualification and experience. But I
do feel that the committee should be
an independent one. It is not a com-
mittee of any negotiation or arbitra-
tion. In the matter of arbitration,
one party says that it must have re-
presentation and another party says
that it must also have its own rep-
resentative and thus, between them,
they select their own friends. This
procedure of arbitration—has been
followed here Why? Is the dispute
going to be decided by a kind of
arbitration? We should have a com-
mittee which will apply an objective
mind to the problem and see that the
consumers’ interests are protected
and that the concern does not go to
dogs. So, having all these aspects in

~view, I would strongly advocate that

the Rating Committee should be of
an independent nature and it should
consist of persons who are not allied
with, or who have no bias in favour
of, this or that part of the organisa-
tion of electricity concerns.

I will now refer to one or two
points in regard to general adminis-
trative policies of our electricity con-
cerns. Hydel power is, I think, most-
ly if not 100 per cent. under State
control, and I take it that this Bil
will operate, only with regard to those
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electricity concerns which are ther-
mal units run either by coal or by
diesel oil. In a thermal plant, coal or
diesel forms the principal element of
recurring expenditure. As the dis-
tance of the coal mine increases, from
the place where electricity is pro-
duced the cost of coal goes up. In
Saurashtra, for instance, coal prices
are more than double or nearly treble
the cost at pit-head. To generate
electricity by thermal power at such
a long distance for coal mines is, I
think, a very great hardship on the
consumer because the rates charged
are bound to be high.

Here in Delhi, the rate of electri-
<ity is about four annas for domestic
purposes, the rate for power is one
anna six pies. I fail to see why in
nearby Rajasthan it goes up to six
annas or eight annas, though the
freight cost which is the main ele-
ment for coal is not very much
higher. I have calculated the whole
thing, and ¥ find that the freight ele-
ment, because of a difference of about
200 miles, does not go to more than
five or six per cent. of the total cost.

Shri Sinhasan Singh: In other
places also, the same difficulty is
there.

Shri T. N. Singh: I was coming to
that. In Banaras, Groakhpur, Luck-
now, Allahabad and even in Patna,
where the cost of transport of coal is
much less, how is it that the cost of
electricity there is higher than _ in
Delhi?

Shri B. D. Pande (Almora Distt.-
North-East): I pay nine annas in my
g:rt of the country, and diesel is used

ere.

Shri T. N. Singh: I would like to
hearthehnn.l\ﬁnisterontbispumt
and I would like to know what will
be the policy on these matters. Elec-
tricity companies which are near the
ports particularly on the western coast
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should not be allowed to run on coai
because coal is costly. Cheap diesel
is available at the ports, and the
companies near the ports should uti-
lies diesel oil. We have got the
Trombay refineries near Bombay. 1
am told that we have today a surplus
of diesel oil which remains unutilised,
even after such a short time of our
starting the refineries. So, I see no
reason why a rational management
of electricity concerns should not be
enforced. It will be possible only
when the pressure of the consumer is
kept at its maximum. I regret very
much that there is no scope in this
Bill for the consumer to make his
presence felt. I do not want to go
into further details neither do I wish
to weary the House with the econo-
mics of electricity or go into the
freight structure of coal or diesel oil.
That is not necessary.

In the present context o.‘./ﬁnings,
when we are thinking of dispersal of
industries and when the second Five
Year Plan and the succeeding Plans
will take the country in a certain
direction, I do not know how far it
will be feasible to have power costing
one or one and a half annas per
unit at one place and costing eight
annas per unit or 50 in another place,
Here in Delhi, power costs one anna
six pies for even domestic use. In
other places it costs about six annas,
five annas or at least four annas.
Such a position cannot be allowed to
exist. I have great fears about crea-
tion and functioning of so many
monopolistic concerns which will be
protected by law in several matters.
Parts of the original Act which are
not being amended give certain pro-
tection to these concerns. It is to be
seen whether in the context of all
these things, this amending measure
will stand the test of time and will
also satisfy our needs. I have my
doubts about it. I feel that probably
we have not applied our mind even
to the question whether it is feasible
to have a uniform power rate, if not
all over the country, at least in cer-
tain sones. If we have a zonal sys-
tem for rate purposes the industries
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requiring power shall flourish at any
place, provided they have got the
necessary skill and raw material avail-
able there to start those industries. I
doubt very much whether this aspect
has been given full consideration. If
it has been considered, I would ask
the hon. Minister to give us in his
reply an analysis as to how in various
regions this power fate is functioning,
and what is its incidence and how it
affects the major industries, the con-
sumers and the cottage industries in
the villages. With all the experts
that the hon. Minister must be having
at his disposal, these aspects of the
problem might have been considered.

The Bill has its good points and
there are many useful provisions. It
is but proper that the Bill should go
to a Select Committee, which should
go into all these details. I am sure
our friends here will apply their mund
to these aspects of the problem and
bring back the Bill in a form which
will not only be acceptable to the
House, but which will really do good
to the ordinary man and to the aver-
age creaftsman, as also to the biggest
of industries, so that all may benefit.

Shri K. K. Basn (Diamond Har-
bour): This Bill, which is being sent
to a Selact Committee, has received
the general support of the Members
who have spoken so far. Naturally,
I would also like to extend my gen-
eral support; but, 1 shall make some
points of criticism, which I hope the
Select Committee will consider.

We all realise the importance of
electricity in the industrialisation of
the country. In all countries in the
world which are progressing indus-
trially at a very fast rate, electricity
plays a very important part. In the
Soviet Union, when the Dneiper Dam
was first constructed, it was consi-
dered an epoch-making event for the
backward areas and the progress of
Boviet Union. That it has led to the
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rapid industrialisation of that coun-
try has been proved by subsequent
events. In our country, even before
the Congress came into power, when
the Planning Committee was appoint-
ed in 1938, they laid emphasis on the
development of the natural resources
which might ultimately help in the
generation of electricity, to be utilis-
ed for the industrialisation of the
country. So, it should be the endea-
vour of this Parliament to see that
the lacunae and the defects in this
legislation which deals with concerns
generating and supplying electricity
are removed.

My friends who spoke before me
dealt at great length on the aspect of
the consumers’ interest. Certainly I
also join hands with them and I shall
give a few examples to show to what
extent the consumers’ interest has
not been taken into consideration.
Since 1947, we have started many
irrigation and multi-purpose projects,
the main function of which is genera-
tion of electricity. The D.V.C. is
possibly the most important of them.
Many times questions have been
asked about the supply of electricity
to the rural areas and also the cities
which are close to the Damodar Val-
ley. The most important point is to
what extent actually the consumers
are benefited by the investment the
nation has made for the construction
of the plant at Bokaro and utilisation
of the resources in this particular
area for the generation of electricity.
The Calcutts Electric Supply Corpora-
tion supplies electricity to the people
in the Calcutta area. Power is also
sold to the existing or newly formed
supply concerns in that particular
area at a very cheap rate—6 pies per -
unit. But when this energy is actu-
ally sold to the consumer, it is sold
at a price which is equated with the
cost of production of the power gen-
erated by the other firms. The Cal-
cutta Electricity Supply Corporation
takes power from the D.V.C at 6 pies,
but it supplies the electric energy to
the consumers in Calcutta and the

‘suburbs proposed to be included
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under the new grid system at 10 pice.
In some areas, it is sold at 6 annas.
Even in some areas round about and
very close to the Damodar area, it is
sold at 7} annas.

The most important point which I
would like the hon. Minister to take
into consideration is this. Electri-
city is supposed to be supplied to the
rural areas to help the development
of the cottage industries and the small-
scale industries found in the rural
areas and small townships around
Calcutta. There it is sold at a price
which economically speaking is be-
yond the means of the consumers.
The result is the industries in the
small townships do not develop at
all. - The ironical part of it is that in
the Calcutta industrial area, the indus-
trialists get the electrical energy at
a concession rate, Even in Delhi, the
consumers have to pay different rates
for consumption of electricity for
lights, fans etc. The rates for the
industrialists, again, are very cheap.
In Calcutta, and round about though
the D.V.C. itself produces electricity
at a very low price, the price charged
to the consumers in the rural areas
or the Calcutta—whether it be a cot-
tage industry, a small-scale industry
or a foundry—is very high. There-
fore, I would like the Minister to take
into consideration the fact that the
D.V.C. which is being run with the
nation’s money is allowing these pri-
vate concerns to make enormous pro-
fits at the cost of the nation. In the
case of the big industrialists you
have a different rate and they do not
suffer, but why should you not apply
the same principle to the rural or
urban areas where cottage and small
scale industries are to be developed?
I hope that in the future when licen-
ces are granted under the provisions
of this Bill, Government would see
that this power is utilised really for
the industrialisation of the country
and for the development of back-
ward areas and those areas where
cheap electricity might help in de-
velopment and improvement. I know
full well from my own experience that
even under the grid system round
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about Calcutta—it has now gone to
the north by about 60 miles or so—
the consumers have not benefited.
They have complained to us: “We do
not get any benefit from the Govern-
ment's policy because we pay the
same old very high rate. We do not
know at what subsidised rate the
Government is selling electricity to
this particular electric supply concern.

There is a point which my friend
Shri T. N. Singh has already dealt
with. I personally feel that too small
electric supply undertakings often
lead to high cost of production. Of
course, in some places it may be di-
flicult and not absolutely judicious to
have a big concern because it may be
just one township round about the
Himalayas where energy has to be
supplied, or there may be an island
or some small area round about which
there is no habitation. But if there
are small towns or big villages in the
adjoining area within a limit of 15
or 20 miles, it is much better to have
one centralised electric supply con-
cern, and through the modern method
of the grid system or any other me-
thod that technological improvement
in the different parts of the world
has given us, we can certainly see that
the over-all cost of electric supply
is reduced. In Darjeeling District
every tea garden has got its own ge-
nerating plant. There was a proposal
that the entire district should be
catered to by one electric supply
concern. I am not an expert. The Mi-
nistry has its own experts, and can
find out if this is possible. If this
is done, it will reduce the cost so far
as the supply of electric energy is
concerned. I would like the Govern-
ment to take this into consideration.

The difficulty is that the small com-~
panies often keep their cost of pro-
duction at quite a high level because
they have monopoly contracts and
they can charge whatever rate they
want commensurate with the profit
that is allowed under the Act. There-
fore, they do not have the inclination
to reduce the cost of production. We
must take into consideration human
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feelings and sentiments as they are.
Thereforé, I think that, when we
have a plan to increase the supply
of electric energy and naturally new
licences have to be granted, Govern-
ment should take into consideration
this point that too small units should
not be allowed if it is technically pos-
sible to have one combined big unit
in an area without very much capital
expenditure. Of course, I realise
that in certain cases small units may
be necessary.

I do not know whether the point
that 1 am going to raise has been
covered by the Bill and whether the
necessary power is there with the
Government. I know that many of
the old electric supply concerns have
huge money by way of deposits which
have not been claimed. 1 was told
that in the Calcutta electric supply
concern, it works out to about a crore
of rupees. Each consumer has to
keep a security deposit of Rs. 50 or
Rs. 100 in the deposit account with
the company. The consumer may
live in the city for some time and
then may be transferred. He does
not bother so much often to get back
the deposit because he has to leave
at short notice. He has to enter into
correspondence, and there are other
difficulties and technicalities which
mean a good deal of botheration, and
s0 he does not claim this. I have got
information from persons who have
worked in the Calcutta electric sup-
Ply concern that if you calculate such
unclaimed deposits, it may run up to
& crore of rupees. Of course, the Mi-
nister can verify. Why under the
law should this particular monopoly
concern get the advantage of these
deposits, why should these deposits
be allowed to be utilised by the com-
pany as it chooses, and why should
not the nation have a claim on them?
Under the company law, in the case of
the liquidation of a company, if
the dividend that is payable to
a person is not distributed within a
certain date, that money is sent
to the Reserve Bank and kept in
a particular account and paid to the
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gentleman whenever he claims it.
That money is not kept with the pri-
vate liquidator to be spent as he
chooses. Similarly, I know in our
part after insolvency if any money is
not claimed by a creditor within a
certain period, that money goes to a
special fund of the Government and
is not kept with the Official Assignee
or the person in charge administer-
ing the estate of the insolvent.
Therefore, 1 feel that especially in
respect of the big concerns which are
mostly foreign owned and which have
been in our country for the last 50
or 60 years, Government should make
a special provision that if within a
certain period the security deposits
are not claimed, they should be trans-
ferred to the Government and kept
separately. If the person concerned
claims it, it will be refunded, other-
wise it will be utilised by Govern-
ment as they choose, so that these
monopoly concerns do not utilise
these huge deposits as they choose
without accounting for them by way
of declaration of dividend to the
shareholders or bonus to the workers.

Then I would like to support the
paint of view of the consumer regard-
ing the rates. This rating provision
is usually rather cumbersome and
difficult. Government may appoint a
committee to look into it. Shri T. N.
Singh has given the example of the
Railway Rates Advisory Council be-
fore the War which has become the
Railway Rates Tribunal later on,
which includes a consumer or a con-
sumer’s representative. In the new
company law we have a provision
that a certain number of shareholders
can ask for an enquiry, but these
electric supply companies are out-
side the purview of the company law.
They are guided by a special law, the
Electricity Act, and therefore it is
absolutely incumbent that consumers
who are vitally interested in the rates
as well as the management of the
company, should have some say in
the matter. You may say that if
every consumer is given the right of
making an application there may be
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an endless volume of litigation. So,
1 suggest you may make it a group of
50 or 100 people for a City like Cal-
cutta and a lesser number for smal-
ler areas who should have the right
to initiate proceedings to enquire into
their grievances and to find out whe-
ther the rate charged to them is too
high or not. I hope the Select Com-
mittee will take this into considera-
tion and try to improve the provi-
sions of this Bill. .

v Lastly, I would like to emphasize
one point both from the consumer’s
angle and from the workers' angle.
“The electricity concerns do not come
under the operation of the company
law and they have a special form of
submitting accounts unlike the other
companies. There are well-establish-
ed firms working in the thickly popu-
lated or highly industrialised areas
which make enormous profits. Even
then they are very stingy in the mat-
ter of providing amenities for their
workers or giving them bonus. The
Labour Tribunals are debarred from
entering into their affairs. They keep
their accounts in a particular way,
which is not the manner in which
companies incorporated under the
Companies Act should maintain them.
We know that in our welfare State,
especially with the new bias on so-
cialism pattern, workers form a very
important part among the productive
forces. Electric energy is so impor-
tant for the development of our in-
dustries that workers in it should
have a fair deal, so that they may
play the role expected of them in this
vital branch of our means of produc-
tion, Even the consumers if they are
made aware of the real position of the
company may raise their voice of
protest against that enormous profits
made by it and clamour for a reduc-
tion in the rates. We can certainly
appreciate that when a new electric
supply company is started the consu-
mers are very few and it may be
then necessary at that point to charge
somewhat high rates, because the
overhead charges remain the same.
But as the supply increases the cost
of production is bound to go down
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and the overhead charges are bound
to decrease and the company would
be in a position to supply energy at
a comparatively low rate. But be-
cause of the monopolistic position
they hold, they do not do it.
If the consumers have some opportu-
nity to look into the real state of
affairs, if accounts are kept in the
usually prescribed manner, and per-
iodical reports of the working of the
company are published, they can on
their own move or make the Govern-
ment sit up and see that the rates
are decreased.

2 pM.

In conclusion I would like to say
that whenever electric energy gene-
rated by our national undertakings,
either thermal or hydel, is distribut-
ed, even through private wundertak-
ings, especially to the rural areas
they must see, if they are particular
of changing the face of India which
everyone has at heart, that the ener-
gy is supplied at a concessional, or

,even at a subsidised rate, so that cot-

tage and small scale industries may
be developed. Pump irrigation is
bound to play a very important part
in the agricultural life of India and
should receive special consideration in
the matter of supply of energy at
concessional rates. These factors
should be taken into consideration
and the Minister should see that the
electric energy is supplied at a cheap
rate, so that the nation may benefit.

I hope that the Select Committee
in their wisdom and in the course of
their deliberations will certainly im-
prove upon the provisions of the Bill,
so that electricity which is so wvital
to the nation may be allowed to play
the role which is expected of it in the
future set-up of the society which all
of us have at heart.

¥ v g (fas wmra—afesw )
qﬁmmﬁxﬁ“zﬁw
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Shri D, C. Sharma: Mr. Deputy-
Speaker, Sir, there is a saying attri-
buted to Lenin: electricity is God.
1 believe, Sir, that all sources of
energy in this world are God; of
course I am using the word in a non-
theological sense. I believe that aM
sources of energy, rivers, electricity,
oil, gas, all these sources of energy
should be nationalised, and nothing
should be left to the option of States,
because 1 know that unless that is
done India will not have that poten-
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“tial of energy which is needed for its
agricultural development and for its
jndustrial expansion. I, therefore,
say that when I find it stated in the
Statement of Objects and Reasons to
this Bill that they are going to vest
certain supervisory powers in the
State Governments I do not feel
happy. It is not that I am in any way
going to blame the State Govern-
ments, but I believe that ultimately,
in the long run, India has got, the
Centre has got to control all these
sources of power and energy and the
sooner we make a beginning in that
direction the better it is.

Our Minister of Planning brought
two Bills recently, the Inter-States
‘Water Disputes Bill and the River
Boards Bill. I was happy that he
was moving in that direction. But
here I find in this Bill that he is going
to give supervisory powers to State
Governments for this most useful
source of energy which I think is not
guited in the context of India today.
It might have been suitable seven or
eight years ago, but I do not think
today it is going to work. Therefore
what we need is this. The hon. Mini-
ster should bring forward a Bill
which should make provision for all
India control of this energy.

I have looked through this Bill and
I find that it is lop-sided It
is overweighted in one direction,
and it has left out of account so many
other directions. It has concentrated
all its attention on the financial aspect;
I know the financial aspect is very
important. For instance, I know, the
electricity supply industry is going to
have the benefits of development
rebate. I welcome this. I also know
that there are other things which have
been put down in this Bill, which lead
to financial control. For instance, the
licences cannot earn a profit of more
than 15 per cent All these things
are very good. Finances, I know, are
the rock-bottom of any industrial
undertaking. But they are not the
be-all-and-end-all of all these things.
There are other things, and I find that
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those things have not been taken into
account in this Bill.

My hon. friend Shri K. K. Basu
referred to the Damodar Valley Cor-
poration. I also can refer to the
Bhakra-Nangal project, because it is
in my constituency. Now, what is
this Bhakra-Nangal project? It has
a network of canals, which fills any-
body with joy. And one power-house
is springing up after another. When
you look at these power-houses, you
feel as if they are not the products of
human ingenuity but the result of
some superhuman skill. All these
things are there. So many kilowatts
of energy are being generated, and
so much water is flowing down these
canals. When I go to Bhakra-Nangal,
] feel wery happy.

But what is the Hoshiarpur district
getting out of Bhakra-Nangal? Water
flows to other parts of the Pumjab. It
irrigates PEPSU and Rajasthan also.
But only a very small modicum of
the water comes to Hoshiarpur dis-
trict. Big power-houses are being
set-up, but only a modicum of that
energy is available to the people of
Hoshiarpur. I was recently in the
Garshankar tehsil in my constituency.
So many tube-wells are there, but the
people say that they do not have
electricity to run these tube-wells.
Similarly, there is the Una tehsil in
my constituency. It is rocky area.
You cannot have any tube-wells there
because the soil is very hard and
rocky.

The point I am making is that
while you are going to exercise con-
trol ‘over these boards in the matter
of generation of electricity, you should
also exercise some control, at the
same time, over the distribution of
the electricity that is generated
Generation is important, but distribu-
tion is also very important. When I
was a young boy, I used to hear a

-particular song, which I shall recite

now. Since we are now in the habit
of quoting couplets, I hope you would
not mind if I also quote a couplet,
though it is not of a very high
quality.
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Mr. Deputy-Speaker: I would not
mind the quality, but it should be
relevant.

Shri D. C. Sharma: It would be
relevant. 1 know, while you are in
the Chair, nobody can afford to be
frrelevant.

The couplet is:

T § T I @
AFET fa=rw aw@ar @&

There is generation of electricity,
“but so far as distribution is concerned,
it is very uneven and inequitable. I
would say that in this board, some-
thing should be said about the proper
and even distribution of electricity,
not only so far as big cities are con-
.cerned, but even so far as municipal
towns and important towns are con-
cerned. In Hoshiarpur, there used to
be a privately run electricity supply
eompany. That has now been taken
_over by the State. What is the result?
.Of course, when it was run privately,
the charges were very high. But the
_electricity supply was even, and we
used to get electricity throughout the
night and only occasionally, there was
‘a break. But after it has been taken
over by the State Government, the
rates have gone down. There is no
. doubt about it. But we do not know
when the electricity may fail.

So, what I would say is that in this
Bill, we should give some directive
to the States for the proper distribu-
tion of electricity, for the proper
balance between big towns, small
-towns and rural areas, and also for a
proper balance between big industries,

medium industries, small industries

and cottage industries.

As you know, Sir, Japan is a highly
industrialised country, and the glory
of Japan, of course, is big industry,
but it is also due to her small indus-
tries. These¢ small industries have
been made possible with the help of
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the proper distribution of electricity
in the villages. But not much is seid
in this-Bill about this.

We are talking about the industrial
and scientific management cadre. The
managerial side of an undertaking is,
of course, very important. But what
has been said about the managerial
side here? It has only been said that
a man can be removed from the dir-
ectorate for this reason or for that
reason, and he can be punished for
this reason or that reason. No specific
instructions have been given for the
effective management of these under-
takings, over which our State boards
should exercise some kind of vigil-
ance,

Again, for the proper functioning of
any industrial undertaking, you have
to look not only to the managerial
side, but also to the working side.
Of course, 1 am very happy that the
workers are going to get bonus. But
I would tell the Minister in all humi-
lity and in all modesty, that he should
have made some more provision for
the effective utilisation of these work-
ers. There is the Hindustan Ship-
yard, for instance, and they have
made certain suggestions for enlisting
and attracting the co-operation of
these workers. But I find that the
State Electricity Board is going to be
nothing but a financial undertaking.
It talks in terms of rebates, develop-
ment expenses, reasonable profits and
so on. But it ignores the human
side of the industry, to a great extent.
And I believe, the human side means
much more than anything else.

I find that the consumers also have
been shown the cold shoulder. Fur-
ther, the rates committee is going to
be a committee of experts. That is
very good. We want experts in this
world, and we have great regard for
these experts. But the man who
wears the shoe knows where it
pinches, and he should also have
some right to speak. Therefore, I
would say that in the rates committees
which are going to be constituted,
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there should be some place for those
persons who consume electricity. In
this respect, 1 would point out that
there would be big consumers as also
amall consumers. But I would say
that when these things are going to
be dealt with, those should be some
place for the small consumers,
because, if you look after the interests
of the small consumers, the interests
‘of the big consumers will be looked
after automatically.

Again, I would say that it is very
good that in this Bill we have made
a provision for the auditing of
accounts by the Comptroller and
Auditor-General of India. It is a
wholesome provision, though this
morning I was reading, like many of
my hon. friends, the second report of
Dr. Appleby. When I was reading his
remarks about the Comptroller and
Auditor-General, I had a strange kind
of feeling. I do not know what kind
of feeling I had. But I felt that the
Comptroller and Auditor-General was
a very useful person, a very helptul
functionary of the State, whose func-
tions were very beneficial to the in-
terests of our country. I felt like
that, but I also felt that it was not all
there. There might be some other
method or device of looking after the
financial soundness of these under-
takings, but as long as we do not have
those methods, I think we have to
depend upon the Comptroller and
Auditor-General, who is a very admi-
rable functionary of the State.

As I have already said, the whole
of this Bill ig tilted in favour of fin-
ancial things. We have got other
kinds of audit also, and I would
request the hon, Minister very humbly
to make some provision for efficiency
audit also. The State Electricity
Boards should have some provisions,
same authority, for efficiency audit.
You know that we are having so many
of these undertakings in our .country.
Thev make mie happy; they make me
proud also. But I would say that it
is very necessary that we must insti-
tute the system of efficiency audit if
we are going to make these under-
takings run as admirably as we want.
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As I said in the beginning, I wel-
come this Bill, as we welcome every-
thing that comes to this House.
(Interruptions).

Mr. Deputy-Speaker: Is the hon.
Member speaking on his own behalf
or on behalf of others also?

Shri D, C. Sharma: We always
start by welcoming everything that is.
placed before us. So I welcome this.
Bill. But I also say that the hon.
Minister should see to it that this Bill
becomes more balanced. I hope the:
Select Committee will look into this
aspect and see that this Bill becomes
more rounded, that it becomes a per-
fect cirele, that it does not remain an.
arc, that it does not lean towards one:
side too much, neglecting other things.
They should make provision for effi-
ciency audit,- for workers, for con-
sumers and for distribution. All these
things should be looked into when the
Bill is before the Select Committee.

st wge ey (frar qTw
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Shri U, M. Trivedi: Sir, the Electri--
city (Supply) Act is not a very old
provision of law. It came into being
in 1948 and it has done tremendous
mischief at various places where it
has been brought into force. How-
ever, this is a welcome provision of
law, inasmuch as, on the one hand,
it allows the industrialists to earn
something while on the other it does
not allow them to fatten themselves
at the cost of the public. A via media
has been struck by the provisions of
section 57 of the Act. To my mind,
it appears that this amendment has
not been brought with a desire to
help anybody but with the desire to ~
have greater control of the Govern-
ment over the undertakings.

We have watched the working of
the District Municipalities Act.
According to the phraseology of the

‘varioug provisions in that Act, if

the Government is of the opinion
that a particular member hag done
something which would amount to
the abuse of his powers as a member
of the municipality, that opinion is
sufficient to make the Government
order his removal. This provision of
law has been universally applied
wherever Members of the opposition
had the misfortune of getting them-
selves elected to the municipalities.
It happened at various places. It
happened at Mathura, it happened at
Ghazibad, and other places too.
Similar ptovision has been made in
clause 5 of this Bill It reads:

“(e) in the opinion of the State
Government—(i) has refused to.
act........ "



3317 Electricity (Supply)

Four factors are mentioned here, It
is merely a political game, All these
four facters mentioned there, which
will lead to the removal or suspension
of a member, are justiciable factors.
Why should it be left to the ‘opinion’
of the Government? This is not a
law of detention where you suspect
a man of having done a particular
thing. Why not say: “If a person has
refused to act or has become incap-
able of acting or so abused his posi-
tion....”? Why should you say ‘in
the opinion of the State Govern-
ment,..... ? Even without having
the opinion of the Government these
are facts which can always be decid-
ed upon, and certainly, remove the
man if he has done such a thing. But
do not have the opinion of the Gov-
ernment which is the opinion of,
probably, a district volunteer of the
Congress party or a tahsil volunteer
of the place. In my opinion, such
provisions of law do not speak well
of democracy. These are merely rem-
nants of the British time and must
be done away with. Too much of
power in the hands of Government to
interfere with autonomoug bodies of
this nature is detrimental to the
progres: of the country. Therefore,
such preovisions shoula be taken out
of a law which is to be made for the
benefit of the public,

I will say a few words with re-
ference to the provisions contained in
clause 14 which makes ecertain
amendments in section §7 of the
Indian Electricity Supply Act. Om
the one hand, the old Act provided
that as soon as that Act came into
force, notwithstanding any provision
of any agreement or terms of a
licence, the provisions of the Sixth
and Seventh Schedules shall auto-
matically apply and replace the other
provisions. But, there was a little
protection given, The Schedules will
apply but all thaose other provisions
of the licence will not automatically
become void unless and until they
were, in any manner, contrary to the
provisions of the Schedules. I find
that that provision is taken out ot
this Bill. So some protection that
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may be found in the various agree-
ment; or the licences in favour of the
consumers goes by the board by this
provision.

“The provisions of the Sixth
Schedule and the Seventh
Schedule shall be deemed to be
incorporated in the licence of
every licensee, not being a local
authority...."” .

Shri Nanda: What is the clause to
which reference is being made?

Shri U. M. Trivedi: Clause 14

Another section is being added and
that is 57A. This is the provision
regarding the appointment of the
rating committee. It says:

“(a) the Board or where no
Board is constituted under this
Act, the State Government—

(i) may, if satisfied that the
licensee has failed to com-
ply with any of the provi-
sions of the Sixth Schedu-
le; and

(ii) shall, when so requested
by the licensee in writing
or when the licensee has
given notice to the State
Government for the en-
hancement of rates for the
supply of electricity under
paragraph 1 of the Sixth
Schedule and such enhan-
ced rates are not approved
by the State Government,
constitute a rating com-

My contention about this is a very
simple one. Every electric supply
company is a sort of a manufacturing
concern of consumer goods. We may
take that electricity is being consu-
med by the people. There is no pro-
vision for the consumers to bring
about the formation of the rating
committee. The right of the consu-
mers to approach the Trating com-
mittee or to get a rating committee
appointed for a particular locality is
not envisaged in this Bill. It is a
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great lacuna and that lacuna ought
to be removed. A licensee of a par-
ticular municipality for supplying
electricity is bound to be an influen-
tial man. He has methods of exer-
cising that influence; he has methods
of welding that influence. He is sup-
plying electricity to one and sundry;
and amongst them he also supplies to
Government officers. He can also
please the party bosses of the locality
by not charging them anything, by
giving rebates, by tampering with the
meter or not nothing the meter and
so many other things. It is therefore
that those bosses try to act in the in-
terest of this licensee and would not
allow any rating committee to come
into being because the power to ap-
point a rating committee is either
with the licensee if he feels aggrie-
ved or with the Government or the
Board if they are of that opinion.
The consumer is one party and the
supplier of electricity is the other
party. It is a bilateral contract. Out
of the two contracting parties one who
has got to pay through the nose is not
allowed to have a say in the matter.
It is my submission, therefore, that a
provision must be made that the ra-
ting committee shall also be consti-
tuted if—make it a reasonable num-
ber, 20, 30 or 50 or 5 or 10 per cent
of the total—a number of consumers
approach the Government for the
appointment of the rating committee,
This lacuna must be attended to.

There is one provision of a similar
nature—I do not find much change in
it—in sub-clause (d) of ‘this 5TA.
It is this provision which has created
great trouble at several places. The
wording of this provision is:—

“within one month after the re-
ceipt of the report under the cla-
use (c), the State Government
shall cause the report to be pub-
lished in the Official Gazette, and
may at the same time make an
order in accordance therewith
fixing the licensee’s charges for
the supply of electricity with
effect from such date....”
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The word is ‘may’. Mr. Deputy-
Speaker, you are a lawyer of great
repute and had been a Judge of a
High Court. So, I appeal to you that
some change should be made in the
language used here. Because I have
seen State Governments sitting over
the reports submitted to them and
not publishing them according to this
provision. Then, when everything is
satisfled, when some hand-to-hand
things have gone on between officers
and officers, one fine morning the re-
ports get published. Then, what hap-
pens? Even after the reports get
published, this word ‘may’ creates
another difficulty. The interpreta-
tion that is generally put by the offi-
cers is that “we might, when we like,
accept the recommendations of the
rating committee”. It may be after
a month, or two months or 4 or 5
months. Although it is not very diffi-
cult to interpret it as properly as
possible, that is not feasible. That
creates great difficulties for the public
at large. Therefore, my humble sub-
mission is that a proper view should
be taken by the Select Committee
when it considers this and the word
‘may’ should be changed into the im-
perative ‘shall' and that will remove
so many difficulties.
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FdT FrEAfTe T vy HEw
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T ST 3, AEEQ BT AT SAg g,
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FFEATE HT FTHAT FIAT TTAT § | THHT
T w100 &, 9 & faaew § &
JTST | §F % qg A HTOT & | A7 7k
Fr Ot aemdfFawm
fararr 7 ot g

™ fa=w & uw wifawe (Svew) Og
foar T & fF Tow wOETC &7 ArfE-
oo o g wfesTe P 1 39w
A Fr FrAEr 9T A | @
R im I Fwmafar g ¥
wT w3 § o Il s R
W TIEAAT F 979 &7 A & I% T
FTert A % T Frror @ AW
g & ag ot F S § e ot
wAg i —amfHE st F
forgre & Y §—m g  ar2 F G
sqifcdy F s gifas & &
Fiferr &Y fiF E A wgroAT w0 Al
TR

st T I aE #T faar
M A T TR g |

it s T § o foea

FoA1 argar § e dzw warfedt @ .

e § faww w7 § ovew @ R 2
w7 WEEH, A€ TiE I S fEgw A
for F11 ®T 0

Y ®o Wo sy (RA-Iw-afETw)

ot foe snfafimes qeE @ gg ?

it shaTOam T - ST 9E
F%d ¢ f& mfafoas eEn (s
e T ) w4 gE | F e faw
sfafer #Y €Y &Y, g GuTaE wY Ay 2
STET , AT T #7 99 9gewl w1 3w
FT Er sTaeaT T TE | W
w1 g5 fraw @, a1 s wyfaa @
4 ¥ 1 & s g faoelt & e
w1 faaTor 9T & # fagwor @ Wi
g AT FY AATE & o g 1 A Famm F
9 fawg § s @ o1 &
sfasTd w1 A a=0 &1

o T A9 A areieaT A8 g
TR AW F wg 7% ATy gerd J9
wfafedfad (Fronfasrd) ar -
T (frm) et § SR & W
Tt wd § 1 Sfe & S e dew
HAI T aE F AT F ARG fe
7g % aF gva ¢ & earr geaay
s, dy wyfafadfafed & @ik wl-
Ty Y fireret # Feare 1 0T faaowr
T T &G F T X107 faqr amd
& gawan g T afz § variy deard g
w7 FY FqG FL AT TS O | TH FH
fors¥ 7 w1 fr sgfafadfafea w@ sm
F1 3% FHLE F1 & § 9 v aga
TATE Fort & 1 & ¥men g f wiww
FATHT o T 59 fawr F FagAor <aw
T & ol o Quafae fed ¥ afk
3o 9T He A% FYTET HATH E¥T 97 T
seqfai IEFT ATA 98T d4q7 9F A
wra 59 | 7 FrETo foar @ i e
Torfae few ¥y gl ¥ wamEr
TR & A faorelt & e § el F
grit 1 Sfet g s g & fe a8
F1v; et FAT S g | € & qom
onfin geamel F g F @ wife
Fu At ar froft wraE # fo & g w0
T | & A e fF At
T G # YE = g 1 Sfew s
o1 A WY S e S Aty woeh
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“sft s )
HeqTd T T FT Y & o T A1 IR
7g FTH AT 1R |

w™ fadas § g a1 W I A
fear mar & f wTedd wy qax A
3 UeEE § wheew fedfidz &9 @
o A o 1 F gwAa § v oag
T | A | W T WY
w5 o o awar & o s T |

dmfrimgamiwm i o
st & fe afs doefaw fed &
1y, gz ¥ wfew A grw Ay fawelt
7 T FW fmT 9ET | GRS 9 98
a7 i FrY Dofast fed ¥ 30 Tl
% TATH EH 9 3T T AR FEA
ot | sifer ag e W g e g e
wTeTT 9T EF | A ge & fs ag T
™ FE WRETH FT AEER FET
T Y 79T Y F7 A0f7Y |

T aga o A § v @ aw
# fgam fFam A w9 &1 wiEwC
T WK WERT G ® g9 #
& 1 & e § f aaT # ol wee
@ W @ &9 |

Rl % " W W favaw w1
A FAT § W | @1 § )

Shri C. R. Narasimhan (Krishana-
giri): I confess that I speak on the
spur of the moment. My only excuse
for doing so is that the parent Act
itself has clearly formulated the
objects of this Bill. The parent Act
begins as follows:

“Whereas it is expedient to
provide for the rationalisation of
the production and supply of
electricity, for taking measures
conducive to electrical develop-
ment and for all matters incid
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conformity with the preamble of the
Act. Section 3 of the parent Act says
as follows:

“{i) develop a sound, adeguate
and uniform national power
policy, and particularly to co-
ordinate the activities of the
planning agencies in relation to
the control and utilisation of
nationzl power resources;”

Consistent with these objects, I
want to make one or two suggestions.

I want the Minister to take steps to
see that the whole country is brought
urder one grid—a uniform grid—as
soon as possible. If that is not pos-
sible, at least large sections of the
country could be brought under one
single grid. It is quite possible, for
instance, to bring Andhra, Madras,
Kerala and Orissa under one grid. In
the same way, other contiguous
regions of the country could be
brought under a- grid system. This
will lead to better industrialisation
and easier methods of making electri-
city available throughout the country.

Some of my friends were talking
about the supply of electricity to the
rural areas. Shri Raghunath Singh
was guite passionate about it. One of
the ways of making electricity avail-
able to the rural areas is to develop
the windmills project. The research
institutions in the country which are
run by the Government of India have
formally put this as one of the items
of examination but nothing tangible
has so far emanated. I would appeal
to the Government of India and to the
Planning Ministry in particular to see
that the windmills programme is
carried out soon and efficiently. It is
quite possible for every village, on a
co-operative basis, to own a windmill
for the purpose of producing electri-
city in the willage, wherever the
windmill scheme is feasible. The

tal thereto,”

Further, section 3 of the parew. Act
speaks of a “Constitution of the Cen-
tral Electricity Authority”. That is in

the windmills project is taken
up, the better.

Shri Birem Dutt (Tripura West)-
While introducing this Bill, the Min-
ister himself said that ne wanted
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electricity to spread among the back-
ward and the rural areis. So, in this
Bill, there must be some provision to
see that in the backward regions,
where invesligations are carried on,
electricity is provided soon. But there
is one thing to be remembered. The
information supplied by the State
Electricity Departments to the Minis-
try about the requirements of electri-
city is not always complete, as for
instance, in the State of Tripura.
Owing to this reason, the work is de-
layed. 16,000 k.w. of electricity should
be produced in a project in Tripura
State but the work has not been
taken up because the company which
is run by the authorities does not
know the actual reguirements. The
Government say that the demand for
electricity is not so great there, be-
cause they do mnot have sufficient
information from the State Govern-
ment concerned.

I would like to say that the hydro-
electric projects, one in Domboroo
and the other in Chuckmaghat should
be taken seriously by the Govern-
ment. But our experience is, because
the Tripura State has got displaced
persons from East Bengal to the ex-
tent of two-thirds of its total popula-
tion, the Rehabilitation Department
is supplying some funds for starting
medium-scale industries, and when
some amount is given to the local
authorities, they say that there is no
electricity available for starting the
industries. So, the scheme is delayed
and sometimes the grant is also de-
layed. While some schemes are sanc-
tioned to the neighbouring States, the
local authorities in my State do not
even know these things. During the
last five years, the Rehabilitation
Department has granted so many
schemes and so many schemes have
also been returned on the ground that
there is no electricity available.
There are good prospects for the pro-
duction of electricity in Tripura. The
Minister himself said that 64,000 k.w.
of electricity could be produced from
the Domboroo falls alone. But then
the investigations are carried on so
slowly. During the last three years,
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we find that only Rs. 90,000 or si.
have been spent so far on this project.

If this Bill intends to spread elec-
tricity throughout the rural and back-
ward areas, there must be some pro—
vision through which the schemes
could be started and expanded. There
must be speedy development of elec—
tricity in the villages. In Manipur,
there are cottage industries which
must be developed at least into small-
scale industries. But they do not get
electricity. When we meet the Minis—
ter, we are told that the demand for
electricity is small in that area and
therefore, nothing can be done hur-
riedly. There is no question of regu—
lation as such for controlling private
companies, but wherever the Govern—
ment machinery is there, the anoma—
lies should be removed.

I would like to draw particular
attention to the provision which
deals with the State Electricity Coun—
cil. The States Reorganisation Bilk
has been passed and Tripura and
Manipur have been placed under
the charge of the Central Govern-
ment, The development of indus--
tries, commercial concerns etc., will
be under the charge of the Central
Government. But there the system.
of administration is such that the
people cannot even represent their
needs. We have found that if we
give any representation, it is givem
immediate consideration by the
Ministry. But, the machinery
through which the whole thing is tos
be operated is defective and evem
though the assurance is given, the
work does not proceed. So, in thase
areas which will remain under the
Centre—especially Manipur and Tri-
pura—where there are potentialities
for the generation of electricity,
plants should be built and the
power should be utilised for the
development of the cottage indus-
tries ete. The whole work should
be directly administered by the:
Government.

Mr. Deputy-Speaker: The hom:
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Shri Nanda: I thought there was
more interest in the subject then I
find now,

Mr. Deputy-Speaker: The hon.
Minister has lost it himself.

SBri Nanda: I was keenly listen-
ing to the debate and I was also
«<considering a particular peint.

In the first place, I shall take up
the points made by Shrimati Renu
Chakravartty, who is not here at
the moment. She seems to have
made a very close study of the pro-
visions of this amending Bill. She
expressed her gratification at the
number of improvements that are
being effected through this amend-
ing Bill; she has also got some
apprehensions about some aspects
of this legislation and she has raised
some questions about financial
arrangements, the basis for the
reasonable return, the formula ap-
plied for the purpose of calculat-
ing the reasonable return etc. She
expressed her view that this formula
was complicated and she asked if
we could not do something to
simplify it. I have gone through the
debate which took place at the time
the original Act was in the form of
a Bill before this House and I find
that a very elaborate procedure was
adopted for arriving at this formula,

‘Experts were called and after pro--

longed deliberations, ultimately this
formula was arrived at.  Although
it appears to be complicated, running
to several pages, it is not so. It does
not mean that, if it were simplified
in the sense of compressing it into
fewer words, it would actually in
practice become simpler. A certain
purpose has to be achieved. The
purpose is, on the one gide the indus-
try should have a fair return, and
on the other side, the consumer
should not be exploited For
example, the hon. Member made a
very simple suggestion: “Pay them
on the basis of the paid-up capital,
rather than adopt this complicated
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formula, finding out the capital
base, which includes a number of
things”. The result will be that it
will lead to serious conseguences.
Suppose there is an establishment
where most of the capital is derived
from the shareholders. There is an-
other undertaking where part of the
capital is derived from share-
holders and another part, say half,
is from loans and debentures. If only
the paid-up capital is taken as the
basis, an undertaking which has made
provision for a large amount of elec-
tricity on the basis of these loans
cannot have anything at all as return
in order to pay for the loans. So, we
will have to make allowances for all
the other elements of capital, which
come from different sources; and, it
ceases to be simply paid-up capital.
All thesc things have been taken
into consideration and the capital
base has been evolved on the
principle that we should get at the
root of things, namely, what are
the assets which are being employ-
ed for the purpose of generation of
power, what is the capital for the
use of the consumer, i.e. the capital
which is engaged for the generation
of power, which is really the product
for which the consumer has lo pay.
I do not want to go into it at very
great length, because all these sug-
gestions are going to be considered
in the Select Committee in detail.
In a simple way, I have expiained
how the base is evolved. I! 15 not
possible to make it simpler and
better, so far as our present ex-
perience goes.

The same Member said that if
profits are higher, the part of the
excess profits goes to inflate the base.
We are not concerned with profits or
where the money is coming from, so
far as the base is concerned. We
are only concerned with how much
is the book value minus the depre-
ciation and how much is the work-
ing capital; we caleculate like that.
Therefore, 1t is immaterial where
the money comes frem. In the par-
ticular example cited by the hon.
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Member, about the Calcutta Elee-
tric Supply Company or Corporation,
the figures quotad were not quite
accurate. The total capital base is
about Rs. 24 lakhs and not Rs. 17
lakhs as the hon. Member said
against a paid-up capital of about
Rs. 8 lakhs. The real position is that
in this case also there is the paid-up
capital, there are loans etc., and there
is ploughed back investment i.e. capi-
tal derived from profits of earlier
years. All that goes into the assets
which are being utilised for the pur-
pose of generation of power.

I will leave this subject. I come to
the other subject which has exercis-
ed the minds of hon. Members. Several
of them have laid great stress on the
need for wuniformity. It is certainly
a very desirable thing that there
should be uniformity. I am sure the
hon. Members do not mean that uni-
formity will apply to all kinds of
uses—it is not that, but uniformity
in different areas. One of the objects
of this legislation is rationalisation.
Full rationalisation will lead to that
result. There are at present a number
of scattered producers with different
sizes, different strengths, different
conditions, different levels of effici-
ency and different financial struc-
tures. Therefore, the cost per unit is
going to be different and so in the
present conditions it will not be possi-
ble to make it uniform. There is a
small diesel engine somewhere, and
the cost will be eight times of what
it is going to be somewhere else
where it is hydro-electric energy or
something else. If I ask the producer
there to bring it to the level of the
lowest, I am only asking him to get
out of production. Nobody else can
produce cheaper there because of the
conditions. And, of course, to make
uniformity on the basis of the high-
est is not the intention. So, this ob-
ject can be achieved only through a
process, through programmes which
we have in hand. The intention is
that the Electricity Boards will elimi-
nate the small producer, the costly
producer. If a large producer produ-
ces power In large quantities and has
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long transmission lines, wherever the
transmission lines go, the small
station goes out, or it takes the power
from this larger supply or gets out
and hands over the thing to this
Board or to the big supplier who can
supply at a cheaper rate. This pro-
cess cannot be applied at once. This
will take time.

There are grids now also. There
will be more such grids. There are
grids now in Andhra, Mysore, Mad-
ras and Travancore-Cochin, and they
are inter-connected, so that this
direction of progress already has
gone forward and I hope that as more
Boards are set up, as more schemes
are taken up, this process will go
ahead fast and some time—I cannot
predict when—there will be some-
thing like an all-India grid, something
like a uniform system. As was point-
ed out by an hon. Member here
the whole purpose of this legis—
lation is to have a uniform,
co-ordinated power policy for the
conutry and a rational policy for the
country. So, this much I have to say
about uniformity.

The other question was about the
rates, whether they should be lower
than what they are, whether they
should be lower for certain purposes;
why not arrange that cottage indus-
try, agriculture, the tube-wells are
able to obtain power at much lower
rates in the interests of decentralisa--
tion, in the interests of encourage-
ment of agriculture and cottage indus-
tries. It is true that at the
the moment these rates are very high.
depending upon the area concerned.
Where a Board is dealing with this
matter, certainly over the whole area
it would be in a position to have uni-
form rates—of course, the rates differ
for different purposes—and therefore
all places within the area will have
that advantage. But, at the moment
till these grids are established, it can-
not be helped. The cost will vary,
and therefore the cost will be higher
in certain areas. The question still
remains: why not enable the rural
areas to have cheaper power than at
present in the same circumstances
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and how can that be done? It is by
subsidising. One process is to im-
prove the present procedures which
are really obstructing—that is, till
some people in an area are able to
guarantee that they will be able to
take up a sufficient volume to justify
all these charges of transmission etc.,
well, they cannot have it, otherwise
‘the rates are too high. We have
looked into this matter. It is neces-
sary that just as there is a promotio-
mnal aspect in industry, there
should be a promotional aspect here
also in anticipation of the load dewve-
loping later on, there should be
lower charges now. Then there is
another aspect that even after that,
on the basis of the business costs it
may not be possible to give a reason-
able rate. Then the question of sub-
sidy arises.. That subsidy may be
through the system thatwhen a State
or a Board is charging higher rates to
urban areas for certain purposes, out
-of those profits it should be possible
to extend the availability of power
and lower the rates chargeable for
rural purposes and small scale indus-
tries. In the same connection about
these rates, here was a suggestion that
we might not fix the rate of return
‘but fix the rates. Now, how actually
will it work out? How do we fix the
rates again,—because as I pointed out
the costs differ in different places
and therefore unless we arrive at the
position that we can have a uniform
rate in the whole country, the rates
vary. How do we calculate?

Shri Reghunath Singh: Take the
<case of textiles.

Shri Jhunjhunwala: I did not say
in relation to uniformity. What 1
said was that you find out what
should be the rate at a
particular place and if any-
body can produce and supply at such
a rate with such and such conditions
of giving so much to labour etec., you
give him the licence,

Bhri Nanda: I have explained this
is not practicable. It comes to the
same thing. Any authority fixing
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the rates will see what the
costs are—costs not in the air. There
is-a plant there. If somebody sets it
up, then we have to find out the
cost of the plant. The machinery
varies from time to time, the cost of
fuel changes, wages change. For
example, an hon. Member pointed
out that in Kanpur after the
State took over the rates have
gone up. It is curious logic, as if
b of the change the rates have
increased. The rates have increased
in a number of other places where
no changeover has occurred. And
that was because the workers were
given higher wages as a result of an
award. There were other causes alse.
These were taken into account, and
then the rates were changed.

While I am on this question of
rates, ] may answer one guestion re-
lating to the rating committees also.
It was asked why they should not
be asked to function in response tu
the demands of the consumers. At
present, the provision is that either
Government or the licensee can set
this machinery into motion. The
understanding or the assumption is
that Government function on behalf
of the consumers. If a considerable
number of consumers have represen-
ted to Government that the rates are
too high, then Government will cer-
tainly have the power to appoint a
rating committee. Butlam not quite
sure in my mind whether this is suffi-
cient. So, I think we might possibly
consider it further in the Select
Committee, whether some kind of a
procedure cannot be evolved whereby
Government may have to consider the
question of appointing a rating com-
mittee on the basis of a substantial
representation of the consumers. I
leave it open, and we might consider
it further in the Select Committee.

Then, there is the other question
raised by Shri T. N. Singh and some
others, that there should be a wider
representation on the rating com-
mittee than what is provided 1or nere.
At present, in the case of the boara,
there are two members, plus a thira
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member, who is either a licensee or
somebody connected with a Chamber
of Commerce; and in the case of a
State where there is no Board, there
are three members appointed by the
State, plus two others. Now, ihe
question is whether  something
more could not be done, that
is to say, whether some exten-
sion of this idea of representation
may not be applied. I am not yet
«clear in my mind as to how it can
be done. I think we should consider
this aspect also.

About production, it was suggest-
ed that the whole business of genera-
tion of power and supply of energy
in the country should be taken over
by the Central Government and
managed by them. Shri D. C. Sharma
said, that this Bill was lopsided, be-
cause it looked only to the financial
aspects, and the other important
aspects had been ignored. He mention-
ed two points in this connection. One
of them was relating to distribution.

As far as distribution is concerned,
T would like to point that under
section 18 of the Act, this is one of the
duties of the board:

“Subject to the provisions of
this Act, the Board shall be
charged with the general duty
of promoting the co-ordinated
development of generation, sup-
ply and distribution of electri-
city.”

The scope of the word ‘distribu-
tion' has to be scrutinised. I am
considering how far this question of
priorities in regard to distribution
has to be dealt with.

I think this is a relevant question
When there is a limited supply, and
there is not enough to meet the re-
‘quirements of everybody, there will
have to be some kind of priorities.
1t large-scale industries can make it
very easy and profitable for a pro-
ducer to supply power, then the
smiall-scale industries and the small
rural requirements may be neglec-
ted, in fact, they have been neglec-
ted. We are not grapping with that
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problem. That is true. We are
considering how we can facilitate
the consumption of power in rural
areas and particularly, by small-
scale industries and cottage in-
dustries.

We have suggested certain methods
of subsidising rural supply, which I
have indicated before. If there is
some profit in a particular system, it
may be diverted to reduce the rural
rates. It might also be considered
whether any more subsidy can be
channelled for, this purpose from
other sources. For example, we
have a provision for the promotion
of cottage and small-scale industries.
Could not some subsidy out of that
source also be made available for this
purpose? Or, there is provision for
rural development, for helping the
small-scale industries, and the agri-
culturists, for pumping of water and
so on. Possibly, something may be
done that way also. There are other
things also being considered, such as
that over a period of five or ten years,
we might waive certain liabilities, in
regard to the rate of interest. These
are various ways of deing it.

Now, coming back to this question
of the Central Government taking
over the whole of this industry of
generation, supply and distribution
of power, I think it is not practica-
ble. We are achieving this very pur-
pose by a Central legislation, which
vests the Central Government with
some powers, but which enables
the setting up also of boards in each
State, which can function on a uni-
form basis. The Central Govern-
ment, through the Central Electricity
Authority, has some kind of power
or function for developing a sound,
adequate and uniform national pelicy,
and particularly to co-ordinate the
activities of the planning agencies,
in relation to the control and utili-
sation of national nower resources.
So, there is an arrangement here al-
ready. I think if we utilise these
provisions and these powers fully,
there will be a great deal of improve-
ment on the present position.
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Another suggestion by the same
bhon. Member was about efficiency
audit. I may inform him that we
have got that provision already. I
would not like to talse up the time
of the House by reading out that pro-
vision, but it is one of the functions
of the board to direct the purchaser
to adopt methods which will result
in the most efficient and economical
use of the assets and thus lead to the
most economical results. S0, the
board has already got some power
to issue directions to the licensees
and those who have %aken up the
function of generating, supplying and
distributing power.

I have dealt with the question of
the rates, both the ‘issue of the umi-
formity of rates, and the issue of the
question of grids. I may further in-
form hon. Members that the informa-
tion I have just got with me is that
nearly 82 per cent of the power supply
is already through grids. That repre-
sents a considerable progress. It is
not one grid that exists. As I have
explained already, there are about
ten different grids in different States.
The advantage of a grid is that it will
enable us to progress towards the
goal of uniform rates, which is not
possible to achieve in the case of
small stations here and there. The
small stations will necessarily charge
high rates, and those rates will vary
very widely as well. But if we have
a grid system, it is possible to have
uniform rates over an area, and even
to lower the rates.

Shri K. K. Basu: As a result of the
growing introduction of the grid sys-
tem, has there been a comparative
lowering down of the rates?

Shri Nanda: Yes. There has been
a reduction. When the small stations
producing at a very heavy cost are
eliminated, then naturally, the result
is that in those areas, the power is
available at lower rates.

Shri Sinhasan Singh: Could the
Minister give us an example where
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the rates were very high, but where,
as a result of the introduction of the
grid system, the rates have been
lowered? And to what extent have
the rates gone down in that place?

Shri Nanda: One hon. Member
himself has cited an instance already,
where the rates have gone down. But
he had another complaint that the
supply had become less dependable.
There may be some special reasons,
and we shall have to look into them.

Shri Raghunath Singh: Shri D. C.
Sharma has said that.

4 PM.

Shri Nanda: Now only one or two
smal] points remain for me to answer.
The hon. Member, Shri U, M. Trivedi,
seemed to have read the Bill in a
hurry. He thought that we were
doing certain things which were
possibly going to harm the interests.
of the consumers. That was when he
referred to the incorporation of cer-
tain schedules in the lhicences. 1Tt
wouid not hurt the consumers; it is:
gomng to help, and is intended to help
them.

Then he made a suggestion which
I do not want to characterise. He
said that the removal of the mem-
bers of the Board should not be left
to the discretion of Government but
should be a matter for the eourts to
decide. If this were agreed to, then
there may be no power at all avail-
able for days and months—if all these
people were to be hauled up be-
fore courts. We do not want to set.
up these boards and corporations and
various agencies in order to fetter us
and in order to make us helpless. If
we did so, that would be the best’
way of condemning all these methods
of public enterprise. This is a sug-
gestion which certainly could never
be acceptable.

Then there was the question of diffi-
culties in obtaining power in Bihar.
Those difficulties are in Delhi and in
many other places. As long as power
is not adequate and abundant, diffi-
culties are going to remain. Hun-
dreds of crores of rupees are being
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allocated for expanding the supply of
power in this country. I hope that in
course of time more of those needs
will be satisfied. But my fear is that
when power has become five times
what it is now, these difficulties and
complaints will still remain because
much more power will be needed
then. But we will try to match the
supply with the expanding demand
in the country. '

Mr. Deputy-Speaker: I shall now
put the motion to the vote of the
House. It is not necessary to specify
the number of Members required to

constitute a sitting. It is covered by -

the rules.
The gquestion is:

“That the Bill further to amend
the Electricity (Supply) Aot,
1948, be referred to a Select Com-
mittee consisting of Shri N. C.
Kasliwal, Swami Ramanand
Shastri, Shri Rup Narain, Shri
Bishwa Nath Roy, Dr. M. C.
Jatav-vir, ‘Shri W. 8. Kirolikar,
Shri A. S. Damar, Shri Ahmed
Mohiuddin, Shri G. H. Deshpande,
Shri S. R. Rane, Shri Debendra
Nath Sarmah, Shri T. Sanganna,
Shri Subodh Hasda, Shri A. Ibra-
him, Shri L. N. Mishra, Shri
Rajeshwar Patel, Shri Naval Pra-
bhakar, Shri K. G. Wedeyar,
Shri N. P. Damodaran, Shri I
Facharan, Shri Ranbir Singh
Chaudhuri, Shri S. K. Kanda-
samy, Shri Bijoy Chandra Das,
Shri Sadhan Chandra Gupta, Shri
K. Kelappan, Shri Kandala
Subrahmanyam, Shri N. C. Chat-
terjee, Shri Tulsidas Kalichand,
Shri Benjamin Hansda, and the
mover, with instructions to re-
port on the opening day of the
next session”.

The motion was adopted.
MULTI-UNIT CO-OPERATIVE
SOCIETIES (AMENDMENT)

BILL

The Minister of Agriculture (Dr.
P. 8. Deshmukh): I beg to move:

“*That the Bill further amend
Multi-Unit Co-operative Societies
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Act, 1942, as passed by the Rajya
Sabha, be taken into censidera-

tion".

This is a one-line Bill. The Act
was originally passed in the year
1942. It was for the purpose of in-
corporation, regulation and winding
up of co-operative societies with
objects covering more than one State.
At that time, India was divided into
British India and the Indian States.
But now, when co-operative activi-
ties are increasing, the number of so-
cieties which we wish to operate in
more than one State is also increas-
ing. There are some 54 societies
which are co-operative and which we
wish to operate in more than one
State. The total number of members
comes to 6,79,538.

This necessitates amendment of this
Act so that Part ‘B’ and Part ‘C’
States do not remain outside the scope
of the Act. Therefore, this extends to
the whole of India as it is understood
today.

I do not think I need take up the
time of the House any longer. This
ig a very simple Bill. It is necessary
in"the interest of co-operation, as I
have explained,

Mr. Deputy-Speaker: Motion d

“That the Bill further to amend
the Multi-Unit Co-operative So-
cieties Act, 1942, as passed by the
Rajya Sabha, be taken into con-
sideration”.

Shri Achuthan (Crangannur): I
want to know whether this is to have
an apex all-India society under which
there will be State societies.

Dr, P. S. Deshmukh: This will per-
mit registration of societies which can
operate in more than one State. At
the present moment, they can do so
in Part ‘A’ States. But so far as Part
‘B’ and ‘C’ States are concerned, they
cannot so operate. This Bill will give
them the authority to operate, and
establish societies which have for





